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E-mail: rospch'.cuttack@ospcbdard.org
Website: www.ospcboard.orq

OFFICE OF THE REGIONAL OFFICE, CUTTACK
STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST & ENVISONMENT, GOVERNMEI'IT OF ODIsHAt
586, SURyAVtHAR, UNK ROAD, CUTTA CK-7s3O72

05-A Dite 0E.o*eolzNo

CONSENT ORDER.NO. RO

Sub: Consent for dischargg of sewage & trade effluent under Section 25/26 of Water
(Prevention & contrql of Pollution) AcL 1924 & section 21 ot Air (prevention &
Control of Pollution) Ac!, 1981.

Ref: Your online application No.4193242, dt. 16.03.2023 for consent to operate and this
office consent to operate order issued vide retter 606/sy-705, dt.3l.oi.zo22.

. cohsent to operate is hereby granted under section 25126 of water (prevention &
Control of Pollution) Act, 1974 & under section 21 of Air (Prevention & Control of pollution)
Act, 1981 and rules framed there under to:

Name of the lndustry: M/s. GODAVART COMMODTTTES L|M|TED

Name of the Occupier & Designation:

Address:

A. Detaits of products Manufactured: ,

/cTCtcTo..62r C/APC

' Mr. Kamal Singh Bhutoria,
Whole-Time Director,

At: Mouza Alana on plot No. 330 and 332 of
Khata No.8 and No.60 respectively (Stock
yard area of 0i03. acres) ps: ChoUdwar,
Tahasil: Tangi- Choudwar, Dist. Cuttack;
Odisha.

This consent order is valid for the period up to 30.09.2023;

This consent order is varid for the product quantity, specified ouflets, discharge
quantity and quarity, specified chimney / stack, emission qrrntity and quarity of emissions as
specified below. This consentis granted subject to the genlrar 

""J ,p".iri ."roition,
stipulated therein.
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6,225 MT
(At any point of time)
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Outlet
No,

Descriptibn of
outlet

.Point'of '

discharge
Qirantity of ,

discharge
KLD or KUhr

: ."Frescribed
' standard

1 Dom€stietaste
water'

Soak pil via
septic tank

2 Run off from
stack yard

Natural nallah
via settling

Tank '

pH :6.5-8.0
TSS : 100

mg/Lit.

G, Emission permitted through the foilowing stack subject to the prescribed
standard:

Chimney
Stack No,

Description of
stack.

Stack height
(m)

Quantity
of

emission

Prescribed standard.

PM so2 NOx

The unit shalt maintain the prescribed Ambient Air & Noise Level for induStrial
Area within its premises

D. Disposal of solid waste permitted in the following manner

-dTr5ii-.*ft!117.

B Discharge,permitted through:the:following outlet'sribject to the standard

q

sl.
No,

Type
of

solid
waste

Quantity
generated

{TPD)

Qu'antity to
be'rgused

on site
(TPD}

Quantity to
be reused

off site
(TPD)

Quantity
disposed
off (TPD)

Descripti
on of

disposal
site.

/1

\\ector(Judicia\)
CutiacK
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CONSENT trDER

E.

l.
GENERAL CONDMONS FORALL UNITS.
The.. consent is given by the Board in consideraflon of tho particurars given in the
:?tl,PI91 n1V. cfy.nS.9 or attemation or deviation made in icrual praaice fmm the
paniculars tumished in lhe application will also be tho Eround liable lor ieview / variation /
revocation of the consent order under seaion zi oI ue Act d wator (e.evCntion a
go.nqq^9f PoJlution) Act, 1974 and section ii or xr-ieievention & contror of polrutio,)
Act, 1981 and to mak. such variations is d.emeo nr ioi 

'G 
purpee of the Ac-ts.

The industry would ir,rmediately submit revised application for consent to operale to this
poara 11 the event of any change in the qruntity aird quarity of r", miteri"r i 

"na 
p+oducts

/ manuEctuftng process or quenfity I quality of the effluent rate of emission i air pollution
control equipment / system etc.

T_he. applicant shall not change. or alter either the quality or quantity or the rate of
discharge or..temperature oi the route of discharle ditnout'the |revious writtenpermission of the Board.

I!:_3p,![.,?!i", shall comply wlth and carry out the directives / orders issued by the
Eoard rn this consent order and at_all subsequent times wilhout.any negligence on his

!,1Tr.I ca-s.g of non'compriance of any ordei / diriaives iisueti-ai anf ti,ne-Jnu i or
violation of the terms & conditions of this consent order, the applicant sliaii be lia!:k: fcr"
legal ac{ion as per the provisions of the Law / Ad

The applicard shall make an appllcation for grant of fresh consent at least g0 days before
the dale of expiry of this consent order. :

The issuance of this consent does not convey any property right in either reai or personal
prop.erty or any exclusive privileges nor does it alrthorize iny-injury to private priperty or
any invasion of personal rights, nor any infringement of centrat, Stie la'ws or reguiation.

This consent does not authorize or approve the construction of any physical struclure or
facilities or the undertaking of any woik-in any natural water course.

2

3

4

10.

5

o

I

I

7

T.he applicant shall display this consent granted to him in a prominent place for perusal of
the public and inspecting officers of this Board.

An_ insp_ection book shall be opened and made available to Board's officers during the
visit to the factory,

The applicant shall furnish to the visiting 
-officer 

of the Board any information regarding
construction, installation or operation of the plant or of efflu6n! treatme4t slstem-i
pollution control system / stack monitoring 

'system 
any other- particura* is mav

pertinent to preventing and controlling pollution 6lWater I Air.

the
air
be

11. Meters must be aflixed at the entrance of the water supdy conneclion so Jhat such
meters are easily accessible for inspection and maintenance and for other purpo$es of
the Act provided that the place where it is affixed shall in no case be at a point before
which water has been taped by the consu for any purposes whatsoever.

Cntd,..
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CONSENTORDER

12. separate meters with necassary pipe-line for assessing the quantity of water used for
each of the purposes mentioned below:

a) lndusbial cooling, spraying in mine pits or boiler feed,b) Domestic purpose.
c) Process.

13. The applicant shall display suitable caution board al the lace where the eflluent is
entering into any water-body or any other place to be indicated by the Board, indicating
therein that the area into which lhe effluenls are being discharge isnot fit for lhe domesth
use / bathing.

14' Storm water shall not be allowed to mix with the trade and / or domestic effluent on the
upstream of the terminal manholes where the flow measuring devices will be installed.

15. The applicant .shall maintain good house-keeping both within the fadory and tho
premises. All pipes, valves, sewers and drains shall be leak-proof. Floor washing shall be
admitted into the effluent collection system only and shall'noi be altowed to find-their way
in storm drains or open areas.

16. The applicant shall at ad times maintain in good working order and operate as efficiently
as Possible all trealment or control faqilities or systems install or used by him to achieve
with the term(s) and conditions of the consent.

17 . care should be taken to keep the anaerobic lagoons, if any, lriologically active and not
utilized as mere stagnation ponds. The anaerobic lagoons should be fed with the required
nutrients for effective digestion. Lagoons should be construc-ted with sides and bottom
made impervious.

18. The utilization of treated effluent on factory's own land, if any should be completed and
there should be no possibility of ihe effluent gaining access into any drainage channel or
other water courses either direetiy or by ovediow.

19. Tho efrluent disposal on land, if any, should be done without creating any nuisance to the
surroundings or inundation of the lands at any time.

20. lf at any time the disposal of treated effluent on land becomes incomplete or
unsatisfaGlory or create any problem or becomes a matter of dispute, the industry must
adopt altemate satisfactory treatment and disposal measures.

21. The sludge from treatment units shall be dried in sludge drying beds and the drained
liquid shall be taken to equalization tank.

22. The effluent treatment units and disposat measures shall become operative at the time of
commen@ment of production.

23. The applicant shall provide port holes for sampling the emisslons and access platform for
carrying out stack sampling and provide eleclrical outlet points and other arangements
for chimneys I stacks and other sources of emissions s0 as to collect samples of emission
by the Board or the
Rules made therein.

applieant at any time in with the prov'isions of the

DePut

Act or

Cnfd...

o

Collectora
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premises shall roperly classified and disposed off to the

D8puty Co\ractol(Judicia\)

=EEEEffi\lz

24 !\ applicant shall provide all facilities and. render required assistance to the Board staff
ror coflectton ot samples / stack monitoring / insp€ction,

25' The applicant shall not change or alter either the quality or quantity or rate of emission or
install, replace or alter lhe air pollution control eqiiipmlnt ol cha;ge tre rar maiertat or
manufacturing process..resurting in any change iri duaritv ana l orluantity ot 

"miesion.,without the previous written permission of theEoard.

26. No control equipments or chimney shall be altered or replaced or as lhe case may be
erected or re-erected except with the previous approval of ihe Board.

27. The lhuid effluent arising out of the operation of the air pollution control eguipment shall
be treated in the manner and to ion oi standards prescri'bed OV tne aoira in lffirOance
with the provisions of water (prevention & control bt eorutionl Ra, rsza tis amended). 

-

28. T.hestack monitoring system employed by the applicant shall be opened for inspec{ioh to
this Board at any time.

29. There shall not be any fugitive or episodal discharge from the premises.

30' ln.case of such episodal discharge / emissions the industry shall take immediate action to
bring down the emission within the limits prescribed by the Board in conditions / stop the
operation of the plant. Report of such accidental disch-arge / emisiion shafl be broudht 19
lhe notioe of the Board within 24 hours of occunence,

31. The applicant shall keep the premises of lhe industrial plant and air poltution controt
equipments clean and make all hoods, pipes, valves, staiks / chimneys leak proof. The
air pollution control equipments, location, inspection chambers, sampling port holes shall
be made easily accessible at arl times.

32. Any upset condition in any of the ptant / plants of the factory which is likely to result in
increased effluent discharge I emission ol air pollutants and i or result in violation of the
standards mentioned above shall be reported to the Headquarters and Regional Office of
the Board by fax / speed post within 24 hours of its occurrence.

33. The industry has to ensure thal minimum three varielies of trees are planted at the
density of not less than 1000 trees per acre. The trees may be planted along boundaries
of the industries or industrial premises. This plantation is stiputatea over arid above the
bulk p,antatlon of trees in that area.

34. The solid waste such as sweeping, wastage packages, empty containers residues, sludge
including that from air pollution control equipmentl coilecie-d within the premises of tfie
industrial plants shall be disposed off scientifically lo the satisfaction of the Board so as
no to cause fugitive emission, dust problems through leaching etc. of any kind.

t alr', C

35. All solid wastes arising in the
satisfaction of the Board by :

Co\lecto
uttack

Cntd...
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36.

37.

i) Land fill in case of inert material, care being taken to ensure that the material does
not give rise to leachate **rich may percolati irfio ground water or canied away with
slorm run-off.

!!l confolled incineration, wtrerever posslble in case of combuslible organic material.iiil Composting, in case of biodegradaUe material.

Any toxic material shall be de-toxicated if possible, otherwise be sealed in steel drums
and buried in protec{ed areas after obtaining approval of this Board in writing. The de-
toxication.or sealing and burying shall uJ ciirrea out in the presence 6r eoardt
authorized person only. Letter of authorization shall be obtained for irandling and disposal
of hazardous wastes.

lf due-to any tecfinological im$ovement or othemise this Board is of opinion that all or
any of the conditions refened to above requires variation (including thi change of any
control equipment either in whotq or in part)-this Board shali after giving the apllicant an
o.ppgftulily of being heard, vary all or any qf such condition and thlreupon the applicant
shall be bound to comply with the conditions so varied.

The apPlicant, his / heirs / legal representatives or assignees shall have no claim
whatsoever to the oodition or reneual of this consent after the expiry period of this
consent.

The Board reserves the right to rsview, impose additional conditions or condition, revoke
change or alter the terms and conditions of this consent.

Page 6
CONSENTORDER

Notwithstanding anything contained in this conditional letter of consent, the Board hereby
reserves to it the right and power under sedton 27{2, of the Water (prevention & Control
of Pollution) Ac{, 1974 to review any and / or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Act by the Board,

The eonditions imposed as above shall continue to be in force until revoked under section
2V(2'l sf the Water (Prer,ention & Conlrol of Pollution) Act, 1974 and section 21A ot Nt
(iorevention & eontrol of'Pollution) Act, 1981.

stipulate additional conditions as deemed

36

20

40.

4'i.

42. ln oase lhe consent fee is revised upward during this period, the iniirtrry shall pay the
d!fferential fees to the Board (for the remaining years) to keep the consent order in force.
lf they fsil to lr6y the amount within the period stipulated by the Board the consent order
will be re\rgked without prior notice.

43. The Board reserves the right to revoke / refuse consent to operate at any time during
period for which consent is granled in case any violation is observed and to modifv /

DePutY Colle
Collector d

ctor (J udicial)

te CuttacK

Contd
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SPECIAL CONDITONS (To be complied albng with prescribed guide linos):

i:ii,i:"irul'?,??"fi5{iilF:{i,ff i;i:ffi ffi 'ys:"J,,5fi;:ii:il.:,?"J11JI

ifi't'"-T,ll,i: i,'J'ff: ru;';,1,ru:r.'ttij-1,::%"f,sr,a naineJ ipi;J"ii#""r
and Transpiiatiirl nrr".]iOoi. 

'. rv v' 'v I r'Yurcrrrur I or Possession, Storage, Trading

yl[:?ii#:'^ih:'gJ]f,"jf^:l r"incntrance sate crearry disprayins.Name & address
varioitv oiiio oiSpirj i ffi:X!'i[JJ!"e. 

or stack varo, stocx ai,;;iiiv;;;ir;"b";:i.]

unit sha' maintain the heioht^of b_oundary war.to 3meters exists a, arong the boundarvof the yard to prevent th6 materiar g"ttlrglii-#n""itn" n.igt, of materiar withinstorage areas musr be kept oelowlhe:h-ebti,;it";",ffi.;a,ry watt.

The whore stack yard shourd be divided into nos. of bays with at reast 2ft. height toe
f$::tJ:[ffi?T leravine tn" r*rtn 'ii!;-";f i,i""t: prevent spi, over or m5teriars

n", xfi:,ffi:Trfiffi, :ffffijfl action ror suppression or dust in approach road. rhe

The stacking areas (bays) shourd be- concreted/stone pitched with proper gradient tochannetize the runoff into storm drain a t, piJr"rigr;inl'water contamination.

At least 2meter width green tmaintained: _ relt all along the boundary shall be property developed and

R11. off from roads, .*r"n,ny^:,::1:,srrail 
!g.channetized through storm drain in tosettling tanks of adequate *n3r^,11.i" irirffi;;ffifficles from being ca*ied awaywrn surtace run off to nearby area/wat,er boOiei. 

- ""y r,e, r,

The coar storage areas must be. covered with Automatic water sprinkring systems tocontror fugitive dust emissions. wut".. rprintring il#i provided sha, be kept a, thetime in operationar conditions to avoid any rrgitive'jrii n"ursance. Tie unit shail ensureabout the regurar sorinkrino^"no."t,uu-ntoi,1"'tn" i,iil.entar evidence rike erectricbills' tos book of operating t[e motor ior!fiifis";":il]ing the time of inspection.

,:;lrif i,ff"rr,:ej[.? l.,olu, 
facitities with septic rank foilowed by soak pit for

surroundings. J premises to avoid uny ,nr,yg-ieniJiridiu.rl Yri nL

Necessary space should be- provided within its stack yard premises for. parking of
lffii:'l"|i:"" etc' to be ,"",i ro,. toi.p#li,Jl" ifll,"h any parking & subsequent

2

4

q

6

7

8

o

10

11.

12. The unit shall take action along with the other members of the cluster for compliance ofthe environmental conditions aB specified in the agreernent. Violation if any of theconditions shall be treated as a violatio n of the condi tions of the individual units as wellas for cluster and Board may take appro pn action for withdrawal of consent to

Deputy Co ctor(iudicial)

operate.

Collectorate, Cuttack

Contd.....,.
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1A

Memo No
Copy forwarded to:
1. Mernber Secretary
2. Collector & District
3. Dy. Director of Min4. Copy to Guard file.

lt 8il

z / Dtd. or.o 'Lo2\
; S.P.C. Board; Odisha, Bhubaneswar
Magistrate; Cuttack
es, Cuttack Circb; euttilck

r r octor ( J udicia\)

ffi
\FT

The units has to undertake that, incase of consent fee is revised upward during thisperiod, they shalr pay the differential.fees to the Board (ior the remaining y"rr.; to"r""pthe consent order in force. rf they fair to pay the ambi,\t 'itnin tne peri-ori ,tiprrii"Joithe Board, the consent order wilt 
'be 

r""rokud *it-rl"ri pii.i 
""j;;' 

'" *"* o'[rPural'v u)

The unit shafi have to submit a dec]aration by.30h Aprir every year that aI the polutioncontrol-systems are in good condition ano ar6 oeing ;ai.tain'ei properry, tt" 
",i,irli"",and effluent.are conforming to the prescribed staniarJ, ano ail ine'consent har";;;;complied with.

The unit shall submit the annuar return in the prescribed format by 30'h Aprir of everyyear.

The Board reserves the right to revoke / refuse consent at any time during this period inoase any vioration is observed or to modify / stipurate additiohar conoitio"ns ai ieemeiappropriate.

The occupier must coriply with the c.nditions stipulated in section A, B, C, O, Eand F to keep this consent order valid.

Encl: Guideline

hqr'1i4-,-.
To, REGIONAL OFFTCER

Mr. Kamal Singh Bhutoria, Whole.Time Director.
M/s. Godavari Commodities Limited,
At: Alana, Manguli, Tangi-Choudwar,
Dist: Guttack

WU-
REGIONAL OFFICER

DePutY
ec\o r ate, Cutlack

col\

c
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CONEEX{T ORDER

GENERAL STANDARDS FOR DISGHARGE OF ENVIRONMENT POLLUTANTA PART.A:
EFFLUENTS.

Standardsst.
No,

Parametors
lnland

surface
Publlc
Sewelt

Land for
lrrlgatlon

Coastal Arsal

I 2 3
(a) (b) (c) ({r)

ll Colour & odour Coloudess
/OdgUrless
as far as
practiblc

See 6 of
Annex. I

Se€ 6 of Ann6r'l

2 Suspended solids (mgfl) 100 600 200 a. For pKre6s
waslewater - 100

b.For cooting water
enuent 10% above
total susp€nded

of hnu€nl
3 Particular size of SS Shall pass

850
4
5 pH value 5.5 to 9.0 5.5 to 9.0 5.5 to 9.0 5.5 to 9.0
6 Temperature Shall not

oceed 50c
above lhe
receiving
water
temperaturo.

Shall not exce€d 5"C
above lhe receiving
urater temperaturc.

7 Oil & Grease mo/l rnax. 10 20 10 20I Total residual chlodne 1.0 1.0I Ammonical nitrogen (as N)
mgfl max.

50 50 50

10 Total f€jeldah n
asN miu.

100 100

't1 Free ammonia (as NH3)
mg/l max.

5.0 5.0

'12

mg/l max

Biochemical Oxygen
Demand (5 days at 2OoC)

30 350 100 100

13 Chemical Oxygen Demand
lng/l rnax.

250 250

14 Arsenic (as As) mg/l max. 0.2 0.2 0.2 0.2
15. Mercury (as Hs) mq/l max. 0.01 0.01 1
15 Lead (as pb) mg/ max. o.ov 1.0 2.0
17 2.0Cardmium (as Cd) mgfl

max.
r.0 2.0

18 Hexavalent chromium (as
crh) mg/l max.

0.1 2.0 1.0

19 Total Ghromium (as Cr) 2.0 2.0 2,

Deputy Cc
Collecto

liectcr(J udic ial)

rate. Cuttack
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20 Copper (as Cu) mgfl max. 3.0 3.0 3.0

21 Zinc (ss Zn) mg/l max. 5.0 't5 15

n Selenium (as Sc) mg/l
max.

0.05 0.05 0.05

23 Nickel (as Nil) mg/l max. 3.0 3.0 5.0

24 Cyanide (as CN) mg/l mar 0.2 2.0 0.2 0.02

25 Fluoride (as F) mg/l max. 2.O 15 15

26 Dissolved Phosphates (as
P) mq/l max.

5.0

27 Sulphide (as S) mg/l max. 2.O 5.0

28 Phennolic compounds
(asCsHsOH) mq/l max.

1.0 5.0 5.0

,o Radioactive Materials
a) Alpha emiter micro

curle/ml.
b) Beta emitter micro

curle/ml.

1o?

106

107

106

106

10?

1o'

1o'

Bio-assay test30 90% survival
of lish afler
96 hours in
10070
effluent

90%
survival of
fish after
96 hours
in 100%
effluent

90o/o

suMval of
lish after
96 hours in
1@o/r
effluent

90% sulival of fsh
after 96 hours ln 100%
eff,uent

31 Manganese (as Mn) 2mgll 2mgt 2@t

32 lron ( as Fe) 3 mg/l 3 mg/l 3m91

33 Vanadium (as V) 0.2m94 0.2 mgfl 0.2m9/l

Nitrate Nitrogen 10 mgfl 20 mgl

""8'"\].:,"J)::i:

r(Judicral)
Cu"lacx
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NANONALAMBIENTAIR OUAUry STANDARDS -

Concontrato of Amblont Alr

Armx-tr

llethods of Measuroment

(6!

-lmproved west and

- Ultlaviolet fl uorescence

st.
No.

(1)

1

- Modified Jacob &
Hochheiser (NaArsenite)
- Chemiluminescerice

3,

24 hourly orOS hourly or 01 hourly monitored values, as applicable,
in a yea\ 2% of the time, they may exceed fi6 limiF but n6t on tnv6

- Gravimefic
TOE 'I- Beb Attenuation
-Gravimehc
TOEtVt
- 8eb Atenuation
- UV Photometrlc
- Chemiluminescence
- Chemical Method

-AAS/ICP method after
sampling on EMP 2000 or
equivalent fi lter paper.
.ED"XRF Teflon filter

(NOR)

- Chemiluminescence
- lndophenol Blue Method

- Gas Chromabgraphy
- based continuous analyzer

shall bs complied with 98% of 0re time
corcecutive days of monitoring.

4

q

o

7

I

I

nmmonia(N{)rdms

Annualarithmetic mean ot minim
hourly at uniform intervals.

10

1'l.

11.

Msorption and Desorption
followed GC
-Sol nt
by HPLC/GC analysis

-AASi/ICP method after
sampling on EPM 2000 or

filbr
-AAS/ICP method after
sampling on EPM 2000 or
equi\ralentfilter peper.

um 1 04 measurements in a year at a particular site taken twi ce aweek24

ty or(Judicral)
Cuttack

\lect
rate

Tlme
Welghed
Avorago

Pollutants
lnduttrlal

Rsstdontlit, -'

Ru..l and
oth6r Arca

Ecologlcally
Sansitlve

Area (notlfled
by Contra,

Govemment)

t2l (31 ,(4) (s)

Sulphur Dioxide (SQ)
pdmt

Annual '
24 Hours *

50

80

20

80
Nitrogen Diodde
(Nq)$/mt

Annual '
24 Hours *

,()

80

30

80
Parliculah Matter (size
less lhan '10 mm) or
PM.^r.s/ml

Annual'

24 Hours 'r

60

100

60

100

Par0culate Matter (size
less than 2.5 mm) or
PM". rrg/m3

Annual

24 HouE

q
60

&
60

Ozone (Or) rrg/ms I Hours "
'l Hours "

100

180

100

180

Lead (Pb) pglm3 Annual '
24 Hours "

0.50

1.0

0.50

1.0

Carbon Monoxide
(CO) mg/rn3

I Hours "
1 Hours '*

@

04

@,

04
Annual '
24 Hours "

100

400

100

/100

Bemene (C.HJ rrg/m3 Annual 05 05

Benzo (a) Pyrene
(BaP)-Particulate
phase only, ng/m3

Annual * 01 01

Arsenic (As), ng/m3 Annual ' 06 06

Nickel (Ni), ng/m, Annual ' 20 n

Col lecto
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Ltl 
6tt poinl internar roads and roadinfunroadrng areas rnus! ae mrdr :va*worthy for movement of heavv vehicres. by;;;';L permeabriry mareri.r {in.concrete or bitumen) and be cleaned regurariy to nin',-ro" dust generation ,oten krtor dust generating and off slte impact.

A boundary wa, of at reast 3 meters height sha, be constructed arong the periph:ryof the minerar stockyard to prevent the flne partictes from being canied ,r,v&y withsurface run off to nearby area/water bodies.

2

3

4

s.

a

7.

&

9.

'I1.

ll.

tz
t3.

ta

It
te,

t,

t&

,r.

Wheet w d dust track-out from
wpaveda
All male
At tle mate spray of $/ater or
eodidoning o nt the dust gettlng alr
borae.
Appropri

.:l

ate transfer,ch ed. at rmatgrial discharge points at
.eferirl storage area To mini$ize the discharge height and
{prcad cf air borne dusi:
,ppropaiate grev entiv e, sf fire hazards at rhe
X$yard/r$lway sl6tn6l

Spped limit 0t durnpers/tr! of materials shall not
r4,*ed 19 kmph. 0verloodins ofvehlcl
The operalor's cabkr ln the dumpers and trucks shall be prgy.ided with dust proof
*;rclgrs$rs *nd &e pertont wo*hg at hi6h dust ptone areas shall be provided wilh
dua rna*.
5mq&* **rlxl0n fro:a h*ayy dt tt vehicle oferating in the stuck yard./raitwayslding
lhdl cpnform to the standards prescribed under the Motor Vehicle Rules, 1989.
Ur* d irtf& Sfattwa hornr In the hcayy duty vehicles operatinB in the mineral stoc*

Depury C
Coltecl

c llilc tcr( rcjiciai)
orJ lc, Cu

&,.s,i '{ ., yard&rllrry sldllg ehall be ayoided.
&. ,. ,*X!* l@ drqlld rssulo wilhin the ambient nolle standard.

ttac k



Quatlty ilstir6 rhe blut xrQuality 5tandard prescribed for lnduslrial and mixed use d area under E {P) AcL tr86.22. Ooniestlc effluent shall be dlscharged to soak pit through septie taok aofistuat{d .sper 8tS speci ficitlons.
23. A garland drain is to be provided along the boundary wall inside th€ miner€l 51 {l!ard. Provi5 ion shall be rnade for collectiorl of wash water from the garland drain a*dWater

es fior green belt or water s

so collected shall be treated in
prinkling

a sedimentation tank for further $se lnside the
etc. Under no circumstances, the wash

premis
water shall be allowed to go outside the pre m t5e5.?a lR case the waste \ryater substance which ls harmfulto the envl ron me n !thc same shall be tre lhe substance so as to meet the prescribcdnonns.

23, Ocarplers of the lpll;ensure that vehicles used have valldfPollutlon 
Under

26" ortati ppers/wagons through public roads,

speed. Tru
arpaulin sheets and shall ply in safe

nrads
ill the matb ard/railway siding shall be sloredsittrina b I mixing each other.The r,mit

1986 and the relevant rules famedthefie u
Ite ueil

egional Office in the prescribed

'rakrial
corporating the quantfties of

1!i Aril to 3L* March).

er"*r"
REGIONAIO$teIn

premlses shall conform to the National Arn

oard. Spillage of material on public

:7.

28.

x-
turwt'al

. t.' udrcia{

t'

lr
.1.
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TEV rAX: 067r-z31425s

E-mail: rospcb.cuttack@ospcboard.org
Website: www.osocboard.org

OFFICE OF THE REGIONAL OFFICE, CUTTACK

STATE POLLUTION CONTROL BOARD, ODISHA
. 

IOEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA}

585, SURYAVIHAR, tlN( ROAD, CUTTACK-753012

Consent to operate is hereby. grarite! uoder section 25126 of Water (Prevention &

Controt of Pollution) Acl, 1974 & under section 21 of Air (Prevention & Control of Pollution)

Act, 1981 and rules framed there under to:

No g8{ l sv-z+s Date 05.0q "a)z?

CONSENT ORDER NO. RO/CTC/CTO.77' 21MPC/APC

Sub: Consent for discharge of sewage &.trade effluent under Section 25126 ot Watet
(Prevention & Control of Polluiion) Act, 1974 & Section 21 of Air (Prevention &
Control of Pollution) Act; 1981.

Ref: Your Online application No. 4788944, dt. 16.03.2023 for consent to operate and this
ofJice Consent to operate order issued vide letter No. 604iSY-745, dl. 31.03'2022-

Name of the lndustry: M/s. GoDAVARI COMMODITIES l-lM|TED

.Name of the Occupier & Designation Mr. Kamal Singh Bhutoria,
Whole-Time Director,

Address At: Mouza :Alana On Plot No, 3341410 & 336 of Khata No. 14718{ over an area

of Ac, 0.30 dec, & Ac. 0.05 dec. respectively, Plot No. 3331402,335 & 339 of
Khata No. 14i172 over an area of Ac. 0.{8 dec., Ac. 0.07 dec. & Ac. 0,02 dec.
respectively Plot No. 337 & 340 of Kfata No. 37 over an area of Ac. 0.07 dec.

& Ac. 0.31 dec. respectively (Total Stock yard area of Ac. 1.00 dec),Ps:

choudwar, Tahasil: Tangi- Choudwar, Dist. Cuttack, Odisha.

This consent order is valid for the period up to ?0j.09..2023.

A. Details of Products Manufdctufed:

This consent order is valid for ther product quantlty, specified outlets, discharge
quantity and quality, specified chimney i stack, emission quantity and quality of emissions as

specified below, This consentis grahted subject to the general and special conditions

stipulated therein.

Deputy c

Sl. No. Product Quantity

7,500 MT
(At any Boint of time)

1 Stacking of Coal

collecto

lector(J udiciai)
.-!a Cuttacx

P.T.O
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B; Discharge permltted'through the foilowing ouflet

-me.EB\t;/

?*es.ribed

?age 2

ard

Outlet
No.

Descriptionof
oqtlet

Point of
discharge discharg?

KLD or KUtn

QUa

1 Domestic waste
water

Soak pit via
septic tank

Z Run off: from
stack yard

Nalural nallah
via setlling

Tank

Chimney
Stack No.

Description of
stack.

tack height
(m)

ouantity

emt aron
of

Prescribed standafd.

PM s02 NOx

The unit shalt maintain the prescribed Ambient Air & Noise Level for industrial
Area within its premises

,|

I

D. Disposal of solid waste permitted in the following manner

dicial)
ack

st.
No:

Type
of

solid
waste

Quantity
generated

(TPD)

Quantity to
be reused

off site
(TPD)

Quantity
disposed
off (TPD)

Descripti
on of

disposal
site.

Contd.
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CONSENT @I}ER

E.

I

2.

GENERAL CONDITIONS FOR ALL UNITS,
The.. consent is given by the Board ln consideradon of tho particulars ghren in tho
application. Any. chqnse or altemation or deviation made in d'auat praeti-eo from ttre
particulars fumished in the applicaton will also be the Eround liable for ieview / variation /
revocalion of the consent order under section 27 oI tho ect ol water (prevention &
go.ntf9l-gf Pollution) Act, 1974 and section 2l of Alr (prevention & control of potluiion)
Ad, 1981 and to make such variations is deerneO fit foithe purpee of the Acts.

The industry would inmediately submit revised application for consent to operale to this
Board in the event of any change in the quantity aii quality of raw material / and poduets
/ manulactunng process or quantity I quality of the eflluent rate of emission / air pollution
control equipment / system etc.

The applicant shall not change. or alter eilher the quality or quanti$ or the rate of
discharge or .temperafure or the route of discharle wifrout' tnJ 'previous written
permission of the Board.

The application shall comply with and carry out the directives / orders issuec! by the
Board in this consent order and at all subsequent times without.any negligence on his
p.S:^Jl .Tg of non-comptiance ot any oraei /aire.tirid-isiui,lj-;i ;;i'iil;-il'/';,
violation of the teims & conditions of this consent order, the applicant shall be :iat,!: rbr
legal action as perthe provisions oritre Lil7d.' "-"'
The applicant shall make an apptication for grant of fresh consent at ieast g0 days before
the date of expiry of this conseni order.

The issuance of this consent does nol convey any property right in either real or personal
prop.erty or any exclusive privileges nor does it airthorize iny-injury ro private pripert/ or
any invasion of personal rights, nor any infringement of centrat, btdte b:ws or reguiation.

This consenl does not authorize or approve the construction of any physical structure or
facilities or the undertaking of any work in any natural water course.

The applicant shali display this consent granted to him in a prominent ptace for perusal of
the public and inspecting officers of this Board.

An. inspection book shafi be opened and made avairabro to Board,s officers during the
visit to the factory

The applicant shall furnish to the visiting officer of the Board any hformation regarding the
construction, installation or operation of the plant or of efflueni treatnrent siste.m 

-l 
"i,pollution controt systern i stack monitoring iystem uny ;Gi i"rti;#; ;J';;y ;;pertinent to preventing and controlling polluti-on of Water lhir.

3.

4

5

6

7

8

9

10.

11. Meters must be aflixed at the entmnce of the water $upply @nnection so lhat such
meters are easily accessible for inspedion and maintenance and for cther purposes ofthe Act provided that the place where it is affixed shall in no case be at a point before

taped by the consumer for qtilizatio[ for any purposes whatsoeve,r..

DePutY Co

which water has been

Collector

ector(J udiciai)

ate, Cuttack

Cntd
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Page 4
CONSENTORDER

12. Separate msters with necessary pipe-line for assessing the quantity of water used for
each of the purposes mentioned below:

a) lnduslrial cooling, spraying in mine pits or boiler feed,
b) Domestic purpose
c) Process.

13. The applicant shall display suitable caution board at the lace where the efiluent is
entering into any water-body or any other place to be indicated by the Board, indicating
therein that the area into which lhe effluents are being discharge is not frt for the domestic
use / bathing.

14. Storm water shall not be allowed to mix with the trade and / or domestic effluent on the
upstream of the terminal manholes where lhe flow measuring devices will be installed.

15. The applicant .shall maintain good house-keeping both within the fac.tory and tho
premises. All pipes, valves, sewers and drains shall be leak-proof. Floor washing shall be
admitted into the effluent collection system only and shall not be allowed to find theirway
in storm drains or open areas.

-66i!rF -
ffi\sirz

16. The applicant shall at ail times maintain in good working order and opeftrte as efficiently
as possible all treatment or control faoiities or systems install or used by him to achieve
with the term(s) and conditions of the consent.

17. Care should be laken to keep the anaerobic lagoons, if any, biol@ically active and not
utilized as mere stiagnation ponds. The anaerobic lagoons should be fed with the required
nuttients for effective digestion. Lagoons should be constructed with sides and bottom
made impervious.

18. The utilization of treated effluent on factoryrs own land, if any should be completed and
there should be no possibility of the effluent gaining access into any draindge channel or
other water courses either directiy or by overfiow.

19. Tho effluent disposal on land, if any, should be done wilhout creating any nuisance to the
sunoundings or inundation of the lands at any time.

20. lf at any time the disposal of treated effluent on land becomes incpmplete or
unsaUsfactory or create any problem or becomes a matter of dispute, the industry must
adopt altemate satisfadory treatment and disposal measures.

21. The sludge from treatment units shall be dried in sludge drying beds and the drained
liquid shall be taken to equalization tank.

22. The emuent treatrnent units and disposal measures shall become operative at the time of
commencement of produetion"

23. The applicant shall provide port holes for sampling the emissions and aecess plaform for
carrying out stack sampling and provide electrical outlet points and other anangements
for chimneys / staeks and other sources of emissions so es to collect samples of emission
by the Board or the applicant at any time in accordanee with the provisions of the Act or

Deputy Co
Collecto

ctor( J ud icia l)

Rules made therein.

rate, Cuttack

Ctrd...
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CONSENTORDER

24. fhe applicant shall provide all facilities and. render required assistance to the Board stafi
for collection of samples / stack monitoring / inspection.

25. The applicant shall not change or alter either the quality or quantity or rate of omission or
inslall, replace or alter the air pollution conlrol equipment or change the taw material or
manufacturing process resulting in any change in quality and I or quantity of emissions,
without the previous written permission of the Board.

26. No control eguipments or chimnoy shall be altered or replaced or as the caso may be
erected or re€rected except with the previous approval of the Board.

27. 7he lhuid effluent arising out of the operation of the air pollution oontrol equipment shall
be treated in the manner and to ion of standards presorib€d by tho Board in accordance
with the provisions of Water (Preventlon & Control of Pollution) Act, 1974 (as amended).

28. The stack monitoring system employed by the applicant shall be opened for inspec{ioh lo
this Board at any time.

29. There shall not be any fugitive or episodal discharge from the premises.

31.

30. ln case of such episodal dischargo / emissions the industry shall take immediate aclion to
bring down the emission within the limits prescribed by the Board in conditions / stop the
operation of the plant. Report of such accidental discharge / emission shall be brought to
the notice of the Board within 24 hours of occunenc,e.

32

33

u

The applicant shall keep the premises of the industrial plant and air pollution control
equipments clean and make all hoods, pipes, valves, stacks / chimneys leak proof. The
air pollution control equipments, location, inspection chambers, sampling port holes shall
be made easily accessible at arl times.

Any upset condition in any of the plant / plants of the factory which is likely to result in
increased effluent discharge / emission of air pollutants and I or result in violation of the
standards mentioned above shall be reported to the Headquarters and Regional ofiice of
the Board by fax / speed post within 24 hours of its occurrence.

The industry has to ensure that minimum three varieties of trees are planted at the
density of not less than 1000 trees per acre. The trees may be planted along boundaries
of the industries or industrial premises. This plantation is stipulated over and above the
bulk plantation of trees in that area.

The solid waste such as sweeping, wastage packages, empty containers residues, sludge
including that from air pollution control equipments collecte-d within the premises of tFe
industrial plants shall be disposed off scientifically to the satisfaction of the Board so as
n0 to cause fugitive emission, dust problems through leaching etc. of any kind.

All solid wastes arising in the
satisfaction of the Board by :

premises shall be prope rly classified and disposed off to the

DeputvC ecto
ate,

35

Collector

r(Judicri')
Cuttack

Cntd.
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CCNSENTORDER

i) Land fill in case of ined material, care being taken to ensure that the material does
not give rise to leachate vyhich may percolate inlo ground water or canied away with
storm run-off.

ll) Controlled incineration, wherever possible in case of combustible organic material.
lli) Composting, in case of biodegradable material.

36. Any toxic material shall be de.toxicated if possible, otherwise be seated in steet drums
and buried in protecled areas after obtaining approval of this Board in writing. The de-
toxication or sealing and burying shall be caffied out in the pressnce of Board's
authorized person only. Letter of authorization shall bo obtained for handling and disposal
of hazardous wastes.

37. f due to any tecinological improvement or otherwise thls Board is of opinion that all or
any of the conditions refened to above req;rires variation (including the change of any
conlrol equipment either in whole or in part) this Board shall after giving the applicant an
oppottunily of being heard, vary all or any of such condition and thereupon the applicant
shall be bound to comply with the conditions so varied.

38. The applicant. his / heirs / legal representatives or assignees shall have no claim
whatsoever to the c<indition or renewal of this consent after the expiry period of this
consent.

39. The Board reserves the dght to review impose additional conditions or condition, revoke
change or alter the tenns and conditions of this consent.

40. Notwithstanding anything containEd in this conditional letter of consent, the Board hereb'y
reserves to it the right and power under se dion 27(21of the Water (Prevention & Control
of Pollution) Act. 1974 to review any and / or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Act by the Board.

4.tr. The eonditions imposed as above shall continue to be in force until revoked under sec{ion
27(2'l ol the Water (Frevention & Control of Pollution) Act, 1974 and section 21A ol Nr
(Frevention & eontrol ef Polltrtion) Act, '1981.

42. ln case the consent fee is revised upward during this period, the inousty shall pay the
differential fees to the Board (for the remaining years) to keep the consent order in force.
!l they fail to F.,ay the amount within the period stipulated by the Board the consent order
wili be revoked without prior notice.

43. The Board reserves the right to revoke / refuse consent to operate at any time during
period for which consent is gnnted in case any violation is observed and to modify /
stipulate additional conditions s appropriate.

.65I6EF

ffist7

DePutY
tor(Judicial)

Cuttack
Co!

Coll ectorate '

Contd
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SPECIAL CONDITONS (To be complied along with prescribed guide tines):

This consent to operate granted under section 25 of Water (Prevention & Control of

poltution) Act, 1974 ano se"tiJizi'Jeirip-i.r*ti"^ & Control of Pollution) Act, 1981-

and shall be subiect to Trade 1icense iss,ed 'under Odisha Mineral (Prevention of

iiilttl'Srrrggrrg ano rrr"gar Mining and Regutation of possession, storage, Trading

and Transportation) Rules, 2007.

Unit shall provide sign Eoard at rnain entrance gate clearly displaying Name & address

;ii;; ilfii N;,";-of the Occupier, Type of stlck yard, Stock Quantity on daily basis,

Validity of CTO of SFCB & Mining License.

unit shall maintain the height of boundary wall to 3meters exists all along the lqung9y
of in" Vura to prevent th6 material getting air borne &. the height of material within

storagjareas must be kept below the height of the boundary wall'

Thewholestackyardshouldbedividedintonos'ofbayswithatleast2ft.heighttoe
;;ii ;i iil;;a;d ruiriog the fourth side as eintry side to prevent spill over of materials

beyond stacking area.

The unit needs to take necessary action for suppression of dust in approach road The

road shall be Put in wet condition.

The stacking areas (bays) should be concreted/stone pitched with proper gradient to

channelize tie. runoff into storm drain & to prevent ground water contamination'

At teast 2metei width green belt all along the boundary shall be properly developed and

maintained.

Run off fr6m roads, stacking areas shall be channelized through storm drain in to

set ing tanks of adeguate caiacity to prevent the fine particles from being carried away

with surface run off to nearby arealwater bodies.

The coal Storaqe areas must be covered with Automatic Water Sprinkling systems to

."rtroiirsiiir"-aust emissions. Water sprinkling systems provided shall be kept all the

time in oo?rational conditions to avoid any fugitive dust nuisance. The unit shall ensure

iO*i 
'tf,E -r"S,jrar 

sprinkling and shall pioauie the documental evidence like electric

Uiff", fog Uqoliof operating tie motor for sprinkling etc. during the time of inspection

unit has to provide proper toilet facilities with septic tank followed by soak pit for

taOour"rs wiifrin staif yard pfemises to avoid any unhygienic c'nditions in its

surroundings.

Necessary space should be provided within its stack yard premises for parking of

trucks/ tippers etc. to be us.d for transportations to avoid any parking & subsequent

traffic jam.

2

3

4

f)

7

I

o

10

11

12. The unit shall take action along the other members of the cluster for compliance of

the enviionmental conditions a in the agreement. Violation if anY of the

conditions shall be keated aEa the conditions of the indiv idual unit$ as well

as for cluster and Board tdke appro priate action for withdrawal of consent to

Dep ry coll tor(Judicial)

operate.

Co llectorate C uttack

Contd... .
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13

14

15

16

The unit has to undertake 
lhat jnggse of consent fee is revised upward durins thisp..u_rg9:lh"y shal pay_the oitrereirtiaireesi; tilffi;%; rhe remainins years) to keeDthe consent order in force- rf they fair to pay *re a-rioir,\i-*itnin the period stipurated bvthe Board, the consent orde, wii bJevofl#l,iiin:"riilfi] l,"ti"*

The unit sha'have to submit a_decraration by 30h Aprir every year that a, the porutioncontror systems are in good condition 
"nq."rJ 

ouirg ;"iit",n"o properry, the emissions
:ifffl:Tffi'" conrormins to tne presliioe; ;tiiiEjilr]"r'ra arr ine'con'senih;;;;;

il;.'"n 
shall submit the annuar return in the prescribed format by 30th Aprir of every

]!^"- 
B:-rrO reseryes the right to revoke / refuse consent at any time during this period incase any vioration is observed or to modify /$,d;;';il,tionar conditions as deemedappropriate.

The occupier must comply with the conditions stipulated in section A, B, C, D, Eand F to keep this consent order valid.

Encl: Guideline

To,
W.,A---

REGIONAL OFFICER

f{1 K3mat Singh Bhutoria, Whote_Time Director.M/s. Godavari Commodities Limited,
At: Das House, Near Saraswati Sishu Mandir,
Po: Nayabazar,
Nuapada, Balisahi,
Dist: Cuttack

Memo No. gqD / Dtd. 05 ,ott -
Copy fonwarded to:

AD23

,.S.P.C. Board, Odisha, Bhubaneswar
Magistrate, Cuttack

, Cuttack Circle, Cuttack

1 . Member Secretarv
2. Collector & District3 Dy Director Mines4. Copy to Guard file.

W''l'1--
REGIONAL OFFICER

DePutY
Co11

l1ector(Judicial)
cuttackectorate,
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GENERAL STANDARDS FOR DISGHARGE OF ENVIRONMENT POLLUTANTII PART-A:
EFFLUENTS.

Deputy Coll
Collector

tor(Judlcial)e

Standardesl.
No.

Paramelela
lnland

surface
PubUc
3ewatt

Land for
lrrlgatlon

Marlne Coastal Arcas

1 2 3
(a) (b) (c) (dt

1 Colour & odour Coloridess
/Odgurless
as far as
Practble

See 6 ot
Annex, 1

See 0 ot Annocl

2 Suspended solids (mg/l) 100 600 200 a. For pro6s
wasleurater - 100

b. For cooling rYater
emuent 10% above
total susp€nd€d
matler of innuenl

3 ShallpaSE
850

Panbuhr slze of SS

4
5 pH value 5.5 to 9.0 5.5 to 9.0 5.5 to 9.0 5.5 to 9.0
6 Temperature Shall not

exceed fc
above lhe
receivlng
water
temperalure.

Shall not excesd 5"C
above ths receiving
water temperature.

7 Oil & Grease mq/l max. 10 20 10 2A
I Total residual chlorine 1.0 1.0
I Ammonical nihogen (as N)

mg/l max.
50 50 50

10 Total lGjeldahl nitrogen
(as NH:) mq4 max.

't00 1@

11 Free ammonia (as NH3)
mg/l max.

5.0 5.0

12 Biochemical Oxygen
Demand (5 days at 2OqC)
mg/l max.

30 350 100 100

13 Chemical Oxygen Demand
mg/l rrax.

250 2fi
14 Arsenic (as As) mq,/l max. 0.2 0.2 o.2 o.2
15. Mercury (as Hq) mq/l max 0.01 0.01 0.001
't6 Lead (as pb) mq/l max. 0.ov 1.0 2.0
17 Cardmium (as Cd) mg/l 2.O

mau.
1.0 2.O

18 0.1Hexavalent chromium (as
er'6) mg/l max.

2.0 1.0

2.0 2.OTotal Chromium (as Cr)
mc/l max.

2.019

ate, Cuttack
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tor(Judicial)

Collector ate. Cuttack

20 Copper (as Cu) mgfl max. 3.0 3.0 3.0

21 zinc (as Zn) mg/l max. 5.0 15 15

22 Selenium (as Sc) mg4
max.

0.05 0.05 0.05

23 Nickel (as Nil) mg/l max. 3.0 3.0 5.0

24 Cyanide (as CN) mg/t max. 0.2 2.0 o.2 0.02

25 Fluoride (as F) mg/l max. 2.O 15 't5

-to Dissolved Phosphates (as
P) mq/l max.

5.0

27 Sulphide (as S) mg/l max. 2.0 5.0

28 Phennolic compounds
(asCsHsOH) mg/l max.

1.0 5.0 5.0

29 Radioactive Materials
a) Alpha emitter micro

cuder'ml.
b) Beta emitter micro

curle/ml.

'l07

',00

107

100

108

107

107

106

30 Bic.assay test 90% survival
of fish aner
96 hours in
100%
effluent

90Yo

suNival of
fish after
96 hours
in 100o/o

effluent

90%
survaval of
fish after
96 hours in
1000h
effluent

90% suMval of fish
after 96 houIs ln 100%
eff,u6nt

31 Manganese (as Mn) 2mgll 2mgll 2mgn

32 lron ( as Fe) 3 mg/l 3 mg/l 3 rngfl

33 Vanadium (as V) 0.2 mgd 0.2 mg/l 0.2m9fl

34 Nitrate Nitrogen 01 m
\t

20 mgl
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NANONALAMBIENTAIR OUAUry STANDARDS

Concontrato of Amblont Alr

Aruer.tr

llethods of Measuremont

t6)
-lmprored west and Gaeke

- Utraviolet fl uorescence

sl.
No,

(1)

1

2 - Modmed Jacob &
Hodtheiser (Na.Ars6nite)
- Chemiluminescedce

3,

4

E

6

- Gravimefrb
TO€M
- Beb Aftenualion
-Gravlmefic
TOEM
- Beta Attenuation
- UV Photomekic
. Chemiluminescence
- Chemical Method

-AAS/ICP method after
sampling on EMP 2000 or
equivalent fi lt€r pap€r.
-ED'XRF Tetbnfilter

lnfia7

I

I

n

10

11

11

(NUR)

Ammonia (NH) p/m3 - Chemiluminescence
- Indopirenol Blue Method

- Gas Chromatography
- based continuous analzer
-Adsorption and Desorption
,ollowed GC
- Solvent exbac{ion
by HPLC/GC analysis

-AAS/ICP me$od afrer
sampling on EPM 2000 or

filbr
-AASfiCP method affer
sampling on EPM 2000 or
equivalent fi lter paler.

Annual arithmetic mean of min
hourly at uniform intervals.

imum 104 m€asuremenb in a y6ar at I particular site taken twice a week 24

24 hourly or 08 hourly or
in a year, 27o of the time

0'l hourly values, as applicable, shall bo complied with 98% of the time
, they limib but not on two consecutive

DeP'JtY
\\ectcr( JuOlcrllr'

raie. C

Pollutants
Tlme

W6lgh6d
Average lndust lal

Rssldontlsl, -
Rural end
othor Atra

Ecologlcally
Somltivo

Area (notlIled
by Contral

Govemment)
(2t (3) (4) (5)

Sulphur Dioxide (Sq)
udmr

Annual '
24 Hours *

50

80

n
8t)

Nitrogen Oio(ide
(NO,)14/m,

Annual '
24 Hours -

4
80

30

80
Partlcllate Matter (aize
less than 'l 0 mm) or
PM.^i.g/m3

Annual'

24 Hou6 fi
60

tm

60

100
Particulato Matter (size
less than 2.5 mm) or
PM-. r,O/m3

Annual

24 Hours

4
60

4
60

Ozone (Or) rSm3 E Hours "
1 Hours "

100

180

100

180

Lead (Pb) pg/m3 Annual'

24 Hours "
0.50

1.0

0.50

't.0

Carbon Monoxide
(CO)mgimr

I Hours "
1 Hours *

@,

u
@,

04
Annual'

24 Hours 'r

100

4N

100

M
Benzene (C.H) rg/m3 Annual 6 05

Benzo (a) Pyrene
(BaP},Particulate
phase only, nq/m3

Annual ' 0{ 0t

Arsenic (As), nglm3 Annual ' 06 (B

Nickel (Ni), ng/mr Annual ' 20 N

Coii ectc
uttack

days of monitoring.
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ID EC DAL

All materials
At the
onditbning of
bome.

AtrP opriaJe transfer
*xlerial sto{age arc
gltad of air bornc d,
lryrypdale greventivq
xti,ytrd/rallway sldl
lpecd limit of dumpors/trvck rJscd

l.tl 
dtt point, rnt€rnal roads and loadinfunloading area: rnurr le rna$e roadworthy for movemenr of heaW vehicles U-V 

"ri"g 
i.* permeabrily r:tate.i.l &."concrete or bitumen) and be creaned regurariy to *'ini'ro. ru* g"n€ratirn pot.nrrarfor dust generating and off site impact.

A boundary wal of at reast 3 meters height sha be aonstrucled aron3 trx &rrpharyof the minerar stockyard to prevent the frne part:cres from belng carried arvey wit',surface run off to nearby area/water bodies.
The heiSht of material within storage areas must be kept berow the heiglt o, theboundary wall at ali times to prevent the material getting air bome.
All mlneral storage areas containing fine or dustimateriats must be eitier coveredwith tarpaullns when not rn use, or ritted with Automatic water Sprrnkring/0ry Fog
s!.stems.

doL-

NGWI 5

.Et alltimes.
tatieinery mist spray of water or

ced to prevent the dust getting air

ded at mater:al discharge points at
e discharge height and

I of fire hazards at the

o. materials shall not

2

3.

4.

5.

g.

,.

&

9.
1Il.

TL

tz
,3

trl.

,6.

,6,
xaed 10 koph. Ov*rloadlng of vehicles rhall be aiol{

lt' *re oteratarir cebtn ln lhe dlmpers and trueks shall be provided with dust proof
ell4a$.'€ lnd &e psrto0, worklng 0t high du5t prbne areas shall be provided with
drrrert*a

t3' l$td< exit{,{alt fiqm i8ayy du? vehlcle eperallng in the rtock yardlrailwaY siding
$dl e{&r'rl to thr r:errdards prcscribed under the Motor Vehicle Rules, 1989,

tt Ux d ttl*lt X€gure horno ln ilr* heavy duty vehicler sperating in the mireralstoak

raldlrrllrly dd1n, ridl be lvalded.
ll*sl&aB *hosld retraln erlthln Nh. ambient loise standard'

Deputy Cnl.\,jct;r(-j .irci:ri)
Collectcrate, Cuttack
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22.

23.

!02...-.

Ambient Air Quality tmidi the premisss shall confsrm to the Natlonal Arnb iant Ai.Quatity Standard prescribed al and mixed used area under E {p} Act, $g6,for lndustriDomestlc effluent shall be dlscharged to soak pit through septic tank consfud{, a,per BIS specificatlons.
A garland drain is to be provided alon g the boundary wafl inside the mineral stxckyard, provislon slrall be rnade for collection of wash water fiom the garland draia an{water, so co llected shall be treated in a sedimentation tank for further lse inside ttepremlses fior gre€n belt or water sprlnkling etc, Under no clrcomstancgs, the w€stw;ter shall be allowed to go outside the premises.la. ln cesethe waste water Co s.ubstance which is harmfulto the environmeltt*re same shall be trea e the substance so as to meet &e preseribedtalnos.

25. Oacuplers of the sta hall ensure that vehicles used iave valid?dlu*on
la &tring tra ippers/wagons through public road:.ttre vehicles s tarpaulin sheets and shall ply in sa{espeed. Tru board; Spillage of material on publlctaads sha
27. All the m railway siding shall be storedwithin a xfng'each other.3& Ihe u

and the relevant rules farRedt*ercun
B. Ihe units egional 0ffice in the prescribedformil as orporating the quantities ofa$teriat 1{ Arilto 31s March}.

ts#p;
REGIONALOTHCM
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TELI Flxt 0577-2314255

E.mall: rospcb.cuttack@ospcboard.org
website Wg!9Sp9!9sEL9!E

OFFICE OF THE REGIONAL OFFICE, CUTTACK
STATE POLLUTION CONTROL BOARD, ODISHA

IDEPARIMENT OF FOREST & ETTMRONMEMI, GOVERNMENT OF OD|SHAI
.s86, SURYAV|HAR, UNK ROAD, CUTTACK-753012

/ sY-758 oau-&4&.4/e,B-

CONSENT ORDER NO. RO'cTcrcTo.l 1 5/2022fiNP CI AP C

No.

Sub:

Ref:

Consent for discharge of sewage & trade effluent under Section 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 & Section 21 ot Air (Prevention &
Control of Pollution) Act 1981.

Your Online appliaalion No. 4035860, dt.21.02.2022 for consent to operate and this
office Consent to establish brder issued vide leuer 313/SY-748 , dt. fi.A2.2022.

0

Consent to operate is hereby granted. under section 25126 of Water (prevention &
control of Pollution) Acl, 1974 & under section 21 ol At (Prevention & control of pollution)

Act, 1981 and rules framed there under to:

Name of the lndustry: M/s. GODAVARI COMMODITIES LIMITED

Name of the Occupier & Designation: Mr. Kamal Singh Bhutoria,
Whole-Time Director,

Address: OnPlotNo,348/399of khata No.147166, at Mouza Alana and on ptot No. 194
of khata No. of 34, at mouza Nelia, total area 0.60 acre Tahasil: Tangi_
Choudwar, Dist Cuttack, Odisha.

This consenl order is valid for the period up to 31.f'3;2024.

This consenl order is valid for the Foduct quantity, specified ouflets, discharge
quantity and quality, specified chimney / stack; ernission quantity and quality of emissions as
specified below. This consentis . granted subject to the general and special conditions
stipulated therein

A. Details of Products Manufactured:

Dep utY CO c\o

Sl. No. Product Quanti

1 Stacking of Goal 1,000 MT
(At any point of time)

collecto iate'

rtJudieia\)
CuttacK

P.T,O
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B. Discharge permitted through the following ouilet

C. Emistion
standard:

Deputy col

s

,Page 2

Contd... ..

permited through the following,stack subJect to the prescribed

D, Disposal of solid waste permitted in the follouring manner

I
Outlet

No.
Descrip.oniF

outlet discharge
nt of

KLD or KUhr
diseha
Quan

1 waste
water

pit via
septic tank

2 Run off from
stack.yard

Natural
vla settling

Tank

pH :6.5-8.0
TSS : 100

mg/Lit.

Doscdptlon of
stack

stack height
(m)

Quantity
of
ission

Prescribed standard,

PM s02

IhTffl?,il Tg[t':"*' 
prescribed Ambient Air & Noise Level for industrial

st.
No.

waste

Type
of

solid

QuanUty
generated

(rPD)

Quan to
be reused

on site

to

D

bg,reused
: off site

Quantity
disposed
off(rPD)

Descripti
on of

disposal
site.

Coi\ector
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E.

l.
GENERAL CONDITIONS FOR ALL UNIII!.

J!:*-g-t_.rl is given by the Board in consideration of the particutars given !n the
3lqlica.tfon: 

A1V. chalSe or attemation or deviation made in iaua practi-ce from the
padiculars furnished in the application will also bo the Eround liable for ieview / variation I
revocation of the consent 

-order under seaion 
-dz 

d ns Act ol water lemrrention e
9o.ntt-91-9f Pollution) Act, 1974 and section zt or aiiipLruntion & contrsr of poflution)
Act, 1981 andtomakesuchvariationsisdeemeor*iortrepurpcs-otihe-Act;. - --"--

The induslry would inmediately submit revised application for consent to operate to this

Pffi I the event of any change in the quantity airi quarity of raw materiat t ana prouucts
/ manulactuftng process or quantity I quality of the effluent rate of emission / air poilution
control equipment / system etc.

T_he applicant shall not chang_e. or alter either the quality or quantity or the rate of
giscFrye or .remperature oi the route or oisiharie uiithout' irrJ 'prerioui 

w,ru*npermission of the Board.

It.:Of[.f!o1-sh-all comply with and carry out the directives / orcjers issuerj by rrre
E',Oard rn mis consent order and at-a[ subsequent tjmes without.any negrigencer uh his
ft.,I .:i?-ol-nor-comptiance of 

-any orctei I uir6itivls iisueri-ii ,nli'timJ inJ l'or
vlolalron ol the teims & conditions of this consent order, the applicant sliatt bo ;,at i( to,
legal action as per the provisions of the Law / Act.

The applicant shall make an applicallon for grant of fresh consent at reast g0 days befor.
the date of expiry of this consent order.

The issuance of this consent does not convey any property right in either rear or personar
?lopgrtv or anv exclusive privireges nor does it airthorize iny-ini,rry i0 private prcpurrt;t
any invasion of personal rights, nor any inrringement oicentrat, itdte raiffs oi ,.JgrLiin'n.-

This. consent does not authorize or approve lhe construction of any physical struGture or
facilities or the undertaking ot any woi( in any n.trirl *.iui .orrs".' '

Il-tttt:lt:fi disptay-tnis consent granted ro him in a prominent ptace for perusat of
me publtc anct inspecting officers of this Board.

An. inspection book shalr be opened and made avairabre to Board,s officers cluring thevisit to the factory.

The applicant shall furnish to the visiting offlcer of the Board any hformation recardino theconstruction, instalation or operation 6f the plant or or emudni te"imuni ;;t.*1;;pollution controt system / stick..monito_rins '.yiiil *y;ffi;"iffi; Jilil ;;pertinent to preventing and pontrolting poffuti-oniirll"jtur'i1Atr. . .

2.

5

o

3

4

10.

7

I

I

1't. MeteE muEt be affxed at the entrance of the water supply sonnection so lhat suchmeters are easily accessible for inspection and maintenance and for other purposes ofthe Ac{ provided that the place where it is affixed shall in no cas.a be at a point befoi&
taped by the consum for utilizatiol for any purposes whatsoever.

Deputy Coll tor(J u dicial)

which water has been

Collector ate, C uttack

entri
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EONSENT ORDER

12. Separate mgters with necessary pipe-line for assessing the quantity of water used for
each of the purposes mentioned below:

a) lndustrial cooling, spraying in mine pits or boiler feed,
b) Domestic purpose.
c) Process.

13. The applicant shall display suitable caution board at the lace where the effluent is
entering into any water-body or ar,y other place to be indicated by the Board, indicating
therein that the area into which the effluents are being discharge is not fit for the domestic
use / bathing.

14. Storm water shall not be allowed to mix with the trade and / or domestic effluent on the
upstream of the terminal manholes where the flow measuring devices will be installed.

'15. The applicant .shall maintain good house-keeping both within the fac{ory and tho
premises. All pipes, valves, sewers and drains shall be leak-proof. Floorwashing shall be
admitted into the effluent collection system only and shall not be allowed to find their way
in storm drains or open areas.

16. The applicant shall at ad times maintain in good working order and operate as efficiently
as possible all treatment or control facilities or systems install or used by him to achieve
with the lerm(s) and conditions of the consent.

'17. Care should be taken to keep the anaerobic lagoons, if any, biologieally active and not
utilized as mere stagnation ponds. The anaerobic lagoons should be fed with the required
nutrients for effective digestion. Lagoons should be constructed with sides and bottom
made impervious.

18. The utilization of treated effluent on factory's own land, if any should be compleGd and
there should be no possibility of the effluent gaining access into any drainage channel or
other water courses either directiy or by ovedlo$r.

19. The effluent disposal on land, if any, should be done without creating any nuisance to the
sunoundings or inundation of the lands at any time.

20. lf at any time the disposal of treated effluent on land becomes incomplete or
unsatisfactory or create any problem or becomes a matter of dispute, the industry must
adopt altemate satisfactory treat nent and disposal measures.

21. The sludge from treatment units shall be dried in sludge drying beds and the drained
liquid shall be taken to equalization tank.

22. The effluent treatment units and disposal measures shall become opeftilive at the time of
commencement of production.

23. The applicant shall provide pod holes for sampling the emissions anil access pla$orm for
carrying out stack sampling and provide electrical outlet points and other arangements
for chimneys / staeks and other sources of emissions so ss to collect samples of emission
by the Board orthe
Rules made therein.

applieant at any time in ee with the proriisions of the Act or

Ctrtd...

Deputy Co ector(Judicial)
ate, C uttackCollector
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CONSENTONDER

24. The applicant shall provide all facilities and. render required assistance to the Board staff
for collection of samples / stack monitoring / inspection,

25. The applicant shall not change or alter either the quality or quantity or rate of emission or
install, replace or alter the air pollution conlrol equipment or change the raw material or
manufacturing process resulting in any change in quality and / or guantity of emissions,
without the previous written permission of the Board.

26. No control equipments or chimney shall be altered or replaced or as the case may be
erected or re-erected except with the previous approval of the Board.

27 . the liquid effluent arising out of the operation of the air pollution control equipment shall
be treated in the manner and to ion of standards prescribed by tho Board in accordance
with the provisions of Wat6r (Prevention & Control of PolluUon) Act, 1974 (as amended).

28. The stack monitoring system employed by the applicant shall be opened for inspectioh to
this Board al any time.

29. There shall not be any fugitive or episodal discharge from the premises.

32

30. ln case of such episodal discharge / emissions the industry shall take immediate action to
bring down the emission within the limits prescribed by the Board in conditions I stop the
operation of the plant. Report of such accidental discharge / emission shall be brought to
the notice of the Board within 24 hours of occunence.

31. The applicant shall keep the premises of the industrial plant and air pollution control
equipments clean and make all hoods, pipes, valves, stacks / chimneys leak proof. The
air pollution control equipments, location, inspection chambers, sampling port holes shall
be made easily accessible at arl times.

33,

34

Any upset condition in any of the p1361 / plants of the factory which is likely to result in
increased effluent discharge / emission of air pollutants and / or result in violation of the
standards mentioned above shall be reported to the Headquarters and Regional office of
the Board by fax / speed post within 24 hours of its occunence.

The industry has to ensure that minimum three varieties of trees are planted at the
density of not less than 1000 trees per acre. The trees may be planted along boundaries
of the induslries or industrial premises. This plantation is atipulated over and above the
bulk plantation of trees in that area.

The solid waste such as sweeping, wastage packages, empty containers residues, sludge
including that from air pollution control equipments collected within the premises of the
industrial plants shall be disposed off scientifically to the satisfaclion of the Board so as
no lo cause fugitive emission, dust problems through leaching etc. of any kind.

All solid wastes arising in the p
satisfaction of the Board by :

remises shall be y classified and disposed off to the

DePUtY

35.

h

Collecto

liector( J udicial)

r a1e, c uttach

Cntd
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CONSENTORDER

i) Land fill in case of inert material, care being taken to ensure that the material does
not give rise to leachate which may percolate into ground water or canied away wifr
storm run-off.

l0 Controlled incineration, wherever possible in case of combustible organic material.
lifl Composting, in case of bio-degradable material.

36. Any toxic material shall be de-toxicated if possible, otheruise be sealed in steel drums
and buried in protecied areas after obtaining approval of this Board in witing. The de-
todcation or sealing and burying shall be canied out in the presence of Board's
authodzed person only. Letter of authorization shall be obtained for handling and disposal
of hazardous wastes.

37. lf due to any technological impqvement or otherwise this Board is of opinion that a[ or
any of the condilions refened tO above requires variation (including the change of any
control equlpment either in whole or ln part) this Board shall after giving the applicant an
opportunity of being heard, vary all or any of such condition and thereupon the applicant
shall be bound to comply with thg conditions so varied.

38. The applicant, his / heirs / legal representatives or assignees shall have no claim
whatsoever to the eondition or renewal of this consent after th6 expiry period of lhis
consent.

39. The Board resarves the right to review. impose additional conditions or eondition, revoke
change or alter the terms and conditions of thi$ consent.

40. Notwithstanding anything contained in this conditional letter of consent, the Board hereby
reseryes to it the right and port $ under section 27(2) of the Water (Prevention & control
of Pollution) Act, 1974 to review any and / or all the conditions imposed herein above and
to make such variations as deemed lit for the puryose of the Act by the Board,

4 i. The eonditions imposed as above shall continue t0 be in force until revoked under sec{ion
2:l(21 al the Water (Prevention & Control of Pollution) Act, 1974 and section 214 ot Nr
(Pievention & Control of Pollution) Act, 1981.

42. ln case the Gonsent fee is revised upward during this period, the industry shall pay the
differential fees to the Board (for lhe remaining years) to keep the consent order in force.
lf thcy fail to tray the amount within the period stipulated by the Board the consent order
will be revok€d without prior notice.

43. The Board reserves the right to revoke / refuse consent to operate at any time during
period for which consent is granted in case any violation is observed and to modifv /
stipulate aclditional conditions as deemed ate.

A

DePutY
Collecto

llector(Judicial)
rate. Cutlack

Contd.
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F. SPEGIAL CONDITONS (To be complied along with prescribed guide lines):

1. This consent to operate granted under sectiQn 25 of water (Prevention & control of
pollution) Acl, 1974 and Section 21 of Air (Prevention & control of Pollution) Act, 1981_

and shail be subject to Trade License issued under O_disha Mingral. (Prevention. of
inert, smuggting'and lllegal Mining and Regulation of Possession, storage, Trading

and Transportation) Rules, 2007.

2 Unit shall provide sign Board at main entranrce gate clearly displaying Name & address

of the De[ot, Name-of the Occupier, Type of stack yard, Stock Quantity on daily basis,

Validity of CTO of SPCq & Mining License.

3 The unit shall not stack coal beyond the permissible quantity on aforesaid allowed plot

without obtaining prioi permission from the Board. The plot No. 348/399 of khata No

147166, at:, Mouza Alana and on plot No. 134 of khata No. of 34, at: mouza Nelia of
Tahasil: Tangi- choudwar are allowed to the unit for continuity of the existing

oferational p-lots and new appliqd plots as requked for the mining approval as

requested by the unit vide its letter dtd' 16'02'2022'

unit shau maintain the height of boundary walt to 3meters exists all along the boundary

ot tne yaro to prevent the material getting air borne & the height of material within

storage areas must be kept below the height of the'boundary wall'

The whole stack yard should be divided into nos. of bays with at least 2ft. height toe

wall at three sides leaving the fourth side as entry side to prevent spill over of materials

beyond stacking area.

The unit needs to take necessary action for suppression of dusl in approach road. The

road shall be put in wet condition.

The stacking irreas (bays) should be concreted/stone pitched with proper gradient.to

channelize t-he runoff intil storm drain & to prevent ground water contamination'

At least 2meter width green belt all along the boundary shall be properly developed and

maintained.

Run off from roads, stacking areas shiitl be channelized through storm drain in to
set ing tanks of adequate capacity to prevent the line particles from being canied away

with surface run off to nearby area/water bodies.

The coal storage areas must be covered with Automatic water sprinkling systems to

control fugitive-dust emissions, Watef splinkling systems provided shall,be:kept all the

time in oplrationa! conditions to avoid any fugitive dust nuisance. The unit shall ensure

about the regular sprinkling and shall. produce the documental evidence like electric

bills, log booti of operating the motorfor sprinkling etc. during the time of inqpection.

4

5

tt

7

8

I

10.

11 . Unit has to provide proper toilet facilities with
labourers within
surroundings.

stack yard
septic tank followed by soak pit for
id any unhygienic conditions. in its

Contd.......

to
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lector( J udicral)

rar.e. C uttacx



l,LO ' ,

ilgil .

ffi\zr
'12. Necessary space should be provided within its 

"tu"f varO premises for Darkino oftrucks/ tippers etc. to be used for transportations to 
"roia 

-oy p"ir,ft I Jil;;";itraffic jam.

13. The unit shall take action along with the-other members of the cluster for compliance ofthe e.nvironme.nldl conditions ls specmea ln tre,'ugr;"r"nt. vioration if anv of the
conditions shafl be rreated as a vioration of the condiiions oi ttu i"oiriar"i r;i't{; #;as for cluster and Board may tbke appropriate action for *itnoi"*ri 

"i.;ffiii;operate. 
.

14' The units has to undertake_ that, incase of consent fee is reirised upward during thisperiod, they shall pay the differ"ntiiri"er to t e ailij jio. tn" remaininq vears) ro keeD
the consent order in force. lf tfrey fail to pay the 

"rornt 
*ittin iil;;;;i;;,fiffi;

the Board, the consent order witl Le revoied witnoUi pil"i 
"oii." 

e'rrvrq'lev e,

15. The unit shall have to subrnit a dectaration by 3O&;Aprir every year that a the oofiution
g9-n]l*syspms are in good condition and are being i,aintainLd piopeity;G;;ffi;;
ano emuent are conforming to the prescribed standard, and all ihe conlent have been
complied with.

16. The unit sharr submit the annuar retum in the prebcribed format by 30e Aprir of everyyear.

17 The Board reserves the right to revoke / refuse corisent at any time during this period in
case any violation is observed or to modif,/ / stipulate additionat conditiois as'oeemeJ
appropriale.

The occupier must comply with the conditions istipulated in section A, B, C, D, E
and F to keep this consent order valid.

WP-Encl: Guideline

To,

titenoNo. I4V
Copy fonrarded to:

4. Copy to Guard file.

REGIONAL OFFICER

l[r. Kamal Singh Bhutoria, Whole-Time Director,
M/s. Godavari Commodities Umited,
At: Das House, Near Saraswati Sishu Mandir,
Po: Nayabazar,
Nuapada, Balisahi,
Dist: Guttack

/ Dld.

1. Member Secretary, S.p.C. Board, OdGha, Bhubaneswar2. Collector & District Magistrate, Cuttack3. Mining Officer, Cuttack Circle, Cuttack

Wn'b!'
REGIONAL OFFICER
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NATIONALAMBIENTAR OUAUry STANDARDS

Concontrate of Amblent Alr

Auner " II

Methods of Measuremont

(6)

-tmprored westqnd Gaeke

- Ultraviolet fr uorescence
- Modified Jacob &
Hochheiser (Na,Ars€nite)
- Chemiluminescedce
- Gravimefic
TOEr,l
- Beb Attenuation
- Grdvimefic
TOEM
.8eh Attenuation
- UV Photomet c
- Chemiluminescence
- Chemical Me&od

3;

4

5

st.
No,

(1)

2

9

8 Ammonia (NH,) r/m3

10.

't1

6 -AASflCP method after
sampling on EMP 2000 or
equivalent tilbr paper.

7
-E&XRF Teflontilbr
- Non lnfra
(NDrR)

- Chemiluminescence
- lndophenolBlue Mehod

-Gas Chromatography
- based continuous analyzer
Adsorption aM D€sorption

followed GC
- Solvent
by HPLC/GC analysis

-AAS/!CP method after
sampllng on EPM 2000 or

filter
11 Nickel (Ni), ng/m! -M$i/lCP method after

sampllng on EPM 2000 or
equivalent filter pa.per.

Annual atithmetic mean of minimum 104 measurements in a year at a parl,cular site taken twice a week 24
hourly at uniform intervals.
24 hourly oroSttourly or 01 hourly monitored values, as applicable, shall b6 comptied with 98% of the time
in a year, 2o/o of the time, they may exceed 0re limib but not on two consecutive'days of monitoring.

Deputy Collec r(Judicial)

Pollutants
Tlme

Welghod
Avorag6 lndusElal

Rerldendal,'
Rural and
ot[6r Arsr

Ecologlcelly
Sonsltlv6

Area (notm.d
by Contt€l

Govemment)
(,21 B) (4) (o

Sulphur Dioxide (Sq)
rdmt

Annual'

24 Hours *
50

80

n
80

Nitrogen Dioxide
(Nq)$/m3

Annual '
24 Hours *

4
80

30

80

Parliculato Mater (sizg
less than 10 mm) or
PM.rg/m3

Annual '
24 Hours i

60

100

60

100

Particulate Matter (size
less than 2.5 mm) or
PM.. rro/mr

Annual

24 Hours

4
60

4
60

Ozone (Q) pg/m! 8 Hours *

1 Hours "
100

180

100

't80

Lead (Pblpg/m3 Annual '
24 Hours "

0.50

1.0

0.50

1.0

Carbon Mono*de
(CO)mg/mr

I Houls "
1 Hours "

@

04

@.

04

Annual'

24 Hours "
100

400

100

imo

Benzene (CoH) rrg/m3 Annual 05 (E

Bgnzo (a) Pyrene
(BaP)-Particulate
phase only, nq/mr

Annual ' 01 01

Arsenic (As), ng/m3 Annuel ' 06 06

Annual ' 20 N

Collectorate, Cuttack
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st.
No,

Paramsters Standards
lnland

surface
Publlc
Sewela

Land for
lnlsatlon

Illarlno Coastal Arpae

'l 2 3
(a) (b) (c) (d)

1 Colour & odour Colourless
/Odourless
as far as
practible

See 6 of
Annex. 1

SeE 6 ot Ann€xl

2 Suspended solk s (mg/l) 100 600 200 a.For prccess
wastewater- 100

b. For coolins water
efruent 1096 above
total srcpsnded
matter ofinffuenl

a Particular size of SS Shall pa$t
850

4
5 value 5.5 to 9"0 9.5 to 9.0 5.5 to 9.0 5.5 to 9.0
6 Temperature Sha[ not

exceed t'C
above the
receivlng
water
temDerature.

Shall not oce6d 5'C
above the receiving
water tempe€ture.

7 Oil & Graase mq, rnax. 10 20 10 2a
8 Total residual chlorine 1.0 1.0
I Ammonical nitrogen (as N)

mg/t max.
50 50 50

'10 Total Kajeldahl nkogen
(as NHr) mo/l max,

100 100

11 Free ammonh (as NH!)
mo/l max.

5.0 5.0

12 Eiochemical Oxygen -
Demand (5 days at 20oC)
mE/l max.

30 350 100 100

'13 Chemical Oxygen Demand
mq/l max.

250 2*
14 Arsdnic (as As) mo/l max. 0.2 0.2 0.2 0.2
15. MercurY (as Hq) mqil max 0.01 0.01 0.001
16 Lead (as pb) mq/l max 0.ov 1.0 zo
17 Cardmium (as Cd) mgI

rnax.
2.0 1.0 2.O

18 Hexavalent chromium (as
Gr'6) mg/t max"

0., 2.0 1.0

19 Total Chromium (as C0
mofl max.

2.0 2.0 2.0

GENERAL STANDARDS FOR DISCHARGE OF ENVIRONMENT POLLUTANTSI PART.A:
EFFLUENTS.

Deputy Collector ud icia l)
ttac kCollectorate, Cu
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2'l

20 copper (as Gu) mg/l max. 3.0 3.0 3.0

Zina \as Zn) mg/l max. 5.0 15 15

22 Selenium (as Sc) mg/l
max.

0.05 0.05 0.05

23 Nickel (as Nil) mgfl max. 3.0 3.0 5.0

24 (as CN) mg/l max. 0.2 2.0 0.2 0.42

25 Fluoride (as F) mgfl max. 2.0 15 15

26 Dissolved Phosphates (as
P) mgn max.

5.0

27 Sulphide (as S) mgfl max. 2.O 5.0

28 Phennolic compounds
(asCoHsOH) mq/l max.

1.0 5.0 5.0

29 Radioactive Materials
a) Alpha emitter micro

curle/ml.
b) Beta emitter micro

curle/ml.

107

106

107

106

108

107

107

106

30 Bioassay test 90% survival
of ,lsh afier
96 hours in
100o/o

effluent

90%
survival of
fish after
96 hours
in 100o/o

effluent

90%
suMval of
fish atler
96 hours in
1No/o
effluent

90% suMval of lish
afier 96 hours in 100%
effluent

31 Manganese (as Mn) 2mgll 2mgll 2mgl

32 lron ( as Fe) 3 mgl 3 mg/l 3 mdl

33 Vanadium (as V) 0.2 mgfl 0.2 mgn 0.2mg/l

34 Nitrate Nitrogen 1 0 20 mgn

4

De puty Ccllecto J ud rcia l)

Collectorate, Cuttack
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le or(.i icial)

TEL/ FN(:0671-2314255
E-mail: rospcb.crrttack@ospcboard,grB

Webslte: wrrrlv.ospcboatd..oq

ODISHA*ry!(7r

OFFICE OF THE REGIONAL OFFICE, CUTTACK

STATE POLLUTION GONTROL BOARD, ODISHA
IDEPARIMENT OF fOREST& ENVIRONMENT, GOVERNMENT OF ODISHAI

585, SURYAVIHA& IINK ROAD, CUTTACK-75301?

No 34s sY-759 Dale Q

coN R NO. zwPc/APC

Sub: Consent for discharge of sewAge &rtrade effluent under Section 25/26 of Water
(Prevention & Csntrol of Pollution) Act, 1974 & Section 2'l of Air (prevention &'
Control of PollutionlAct, 1981.

Ref: Your online application No. 4036096, d|.21.02.2022 for consent to operate and this
office Consent to estabtish order issued vide letter 315/SY-759, dl. 19.02.2022.

&
//

Consenl to operate is hereby granted under section 25126 of Water (Prevention &

Control of Pollution) Act, 1974 & under section 21 of Air (Prevention & Control of Pollution)

Act, 1981 and rules framed there under to:

Name of the lndustry: M/s. GODAVARI COMMODITIES LIMITED

Name of the Occupier & Designation: Mr. Kamal Singh Bhutoria,
Whole-Time Director,

Address: At Mouza Nelia on plot No. 126, 127,130,131 and 133 of Khata No. 69,

190/53, 111, 172 and 140 respectively of total area 2.99 acres), Ps: Tangi,,
Tahasll: Tangi--Choudwar, Dist Cuttack, Odisha.

This consent order is valid for the period up to 31.03.4?4,

This consent order is valid for the product quantity, specified outlets, discharge
quantity and quality, specified chimney / stack, emission quantity and quality of emissions as

specified below. This consentis granted subject to the general and special conditions
stiputated therein.

A. Details of ProducG Manufactured:

Deputy Co

SI. No. Product Quantity

I Stacking of Coal 22,425MT
(At any point of time)

Collectcrato. Cuttack

P.T.O
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Discharge permitted through the following outlct subject to the standard

C. Emission permitted through the following stack subiect to the prescribed

standard:

D, Disposal of solid waste permitted in the following manner

Contd......

B

Deputy Collect (iu Cilrl)

PresCribed
standard-T6iii6f

discharge
Description of

outlet
- outGt

No. discharge
KLD or KUtr

uano tity

septic tank
pitDome stic waste

water
1

pH :6.$8.0
T$S : 100

mg/Lit.

ral
via settling

I anK

--Run off from
stack yard

2

tandard.P resc ribed sQuantity
of

emission

Stack heigh
(m)

Descri on of
stack.

Chimney
Stack No.

NOxso2PM

The unit shall maintain lhe prescribed Ambient Air & Noise Level fof industrial

Area within its Premises

sl.
No.

Type
of

solid
waste

QuantitY
generated

(TPD)

Quantity to
be reused

on,eite
(TPP}

Quantity to
be reused

off site
{TPD)

Quantity
disposed
off (TPD)

Descripti
on of

disposal
site,

Collectorate, Cutiack
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E. GENERALCONDITIONSFORALLUNITS.
1. The consent is given by the Boad in conslderation of the padiculars given in the

applicatlon. Any change or altemation or dgviation made in actual praclice from tlre
particulars furnished in lhe application will also be the ground liable for review / variation I
revocation of the consent order under sec'tion 27 of tho Act oil Water (Prevention &
Control of Pollution) Ad, 1974 and section 21 of Air (Prevention & Control of Poltution)
Act, 1981 and to make such variations is deemed fit for the purpes of the Ads.

2. The industry would inmediately submit revised application for conseflt to operate to this
Board in the event of any change in the quantity and quality of rar material / and poduets
/ manufac-turing process or quenUty I quality of the effluent rate of emission / air pollution
control equipment / system etc.

3. The applicant shall not change or alter either the quality or quantity or the rate of
discharge or temperature or the route of discharge without the previous written
permission of the Board.

The application shall comply with and carry out the directives / orders issued by re
Board in this consent order and al all subsequent times without.any negligenee on his
pg(. Jn cale of nbn-compliance of any ordei / directives issued ai any tirne and / or
violation of the terms & conditions of this consent order, the applicant shall. be liable for
legal ac{ion as per the provisions of the Law / Act

The applicant shall make an appllcation for grant of fresh consent at least 90 days before
the date of expiry of this consent order.

The issuance of this consent does not convey any property right in either real or personal
property or any exclusive privileges nor does it authorize any injury to private property or
any invasion of pemonal rights, nor any infringement of Centrat, Stdte h'ws or riguiation.

This consent does not authorize or approve lhe construction of any physical structure or
facilities or the undertaking of any work in any natural water course.

The applicant shaii display ttris consent granted to him in a prominent place for perusat of
the public and inspecting officers of this Board.

An. inspection book shall be opened and made availcblc to Board's officers during the
visit to the factory.

5

6

7

8.

9

10. The applicant shall furnish to the visiting omcer of ihe- Board any hformation regarding the
construction, installation or operation of the plant or of effluent t eatmgnt system 7 air
pollution control sy.stem / stack monitoring system any other particulare is may be
pertinent to preventing and controlling pollution 6f Water / Ak ., " 

,

Meters must be aflixed at the entrance of the water supply connection so lhat such
meters are easily accessible for inspection and maintenance and for other puryoses of
the. Ac-t provided. that the place wheie it is affixed shall in no c€$e be at a point ueloie
which water has been taped by the consumerfor utilization for any purposes whatsoeven

Cnld...

Doputy Coltect3r( J
Collectorate C U

lrcrar/

11.

ttack
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CONSENTORDER

12. Separate meters with necessary pipe-line for assessing the quantity of water used for
each of the purposes mentioned below:

a) lndustrial cooling, spraying in mine pits or boiler feed,
b) Domestic purpose-
c) Process.

13. The applicant shall display suitable caution board at the lace where the effluent is
entering into any water-body or any other place to be indicated by the 8oard, indicating
therein that the area into which the effluents are being discharge is not fit for the domestic
use / bathing.

'14. Storm water shall not be allowgd to mix with the lrade and / or domestic effluent on the
upstream of the terminal manholes where lhe flow measuring devices will be installed,

15. The applicant -shall maintain good house-keeping both within the fac.tory and tha
premises. All pipes, valves, sewers and drains shall be leak-proof. Floor washing shall be
admitted into the effluent collection system only and shall not be allowed to find their way
in storm drains or open areas,

16. The applicant shall at ail times maintain in good working order and operats as efficiently
as possible all treatment or control faciiities or systems install or used by him to achieve
with the term(s) and conditions of the consent.

17. Care should be taken to keep the anaerobic lagoons, if any, biologically active and not
utilized as mere stagnation ponds, The anaerobic lagoons should be fed with the required
nutrients for effective digestion. Lagoons should be constructed with sldes and bottom
made impervious.

18. The utilization of treated effluent on factory's own land, if any should be compteted and
lhere should be no possi,bility of the effluent gaining access into any drainage channel or
other water courses either direcliy or by overfiow.

19. The efrluent disposal on land, if any, should be done wilhout creating any nuisance to the
sunoundings or inundation of the lands at any time.

20. lf al any time the disposal of keated effluent on land becomes incgmplete or
unsatisfactory or create any problem or becomes a matter of dispute, thB industry must

adopt altemate satisfaciory treatment and disposal measutes'

21. The sludge from treatment units shall be dried in sludge drying beds and the drained

liquid shall be taken to equalization tank.

22. The effluent treatment units and disposal measures shall become operative at the time of
commencement of production.

23. The applicant shall provide porl holes for sampling the emissions and acsess platform for
carrying out stack sampling and provide electrical outlet points and olher anangements
for chimneys I stacks and other sources of emissions so as to collect samples of emission

Uy ttre edrd or the applieant at any time in accordanee with the provisions of the Act or
Rules rnade therein.

Deputy Coilectnr i tr'.iici
Collectorata. nurtEFli

Cnid.
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24. The applicant shall provide all facilities and. render required assistance to the Board staff
for collection of samples / stack monitoring / inspection,

25. The applicant shall not change or alter either the quality or quantr'ty or rate of emission or
install, replace or alter the air pollution control oquipment or changs the raw maledal or
manufacturing process resulting in any change in quality and / or quantity of emissions,
without the previous written permission of the Board.

26. No control equipments or chimney shall be altered or replaced or as the case may be
erected or re€rected except with the previous approval of the Board.

27 . The liguid efiluent arising out of the operation of the air pollution control equipment shall
be treated in the manner and to ion of standards prescribed by tho Board in accordance
with the provisions of Water (Prevention & Control of Pollution) Ad, 1974 (as amended).

28. The stack monitoring system emp,oyed by the applicant shall be opened for inspec{ioi to
this Board at any time.

29. There shall not be any fugitive or episodal discharge from the premises.

31.

30. ln case of such episodal discharge / emissions the industry shall take immediate action to
bring down the emission within the limits prescribed by the Board in condilions / stop the
operation of the plant. Report of such accidental discharge / emission shall be brought to
the notice of the Board within 24 hours of occunence.

The applicant shall keep the premises of the industrial plant and air pollution control
equipments clean and make all hoods, pipes, valves, stacks / chimnoys leak proof. The
air pollution control equipments, location, inspection chambers, sampling port holes shall
be made easily accessible at arl times.

Any upsel condition in any of the pl3n1 / plants of the factory which is likely to result in
increased effluent discharge / emission of air pollutants and I or result in vi6htion of the
standards mentioned above shall be reported to the Headquarters and Regional office of
the Board by fax / speed post within 24 hourc of its occunence.

32

33

34

The industry has to ensure that minimum three varieties of trees are planted at the
density of not less than 1000 trees per acre. The trees may be planted along boundaries
of the industries or industrial premises. This plantation is itipulated over and above the
bulk plantation of trees in that area.

The solid waste such as sweeping, wastage packages, empty containers residues, sludge
including that from air pollution control equipments collectei within the premises of tie
industrial plants shall be disposed off scientifically to the satisfaction of t'he Board so as
no to cause fugitive emission, dust problems through leaching etc. of any kind.

All.solid.wastes arising in the premises shall be properly classified and disposed off to the
satisfaction of the Board by:

Cntd...

Deputy Collecior

35.

Collectorate, Cuttack
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i) Land lill in case of inert material, care being taken to ensure that the material does
not give rise to leachate wtrich may percolate irtto ground water or canied away with
storm run-off.

l0 Confolled incineration, whercver possible in case of combustible organic material.
iii) Composting, in case of blo-degradable material.

36. Any toxic material shall be d+to:dcated if possible, otheruise be sealed in steel drums
and buded in protec{ed areas afrer obtaining approval of this Board in writing. The de-
toxicalion or sealing and burying shall be canied out in the presence of Board's
authorized person only. Letter of authorization shall be obtained for handling and disposal
of hazardous wastes.

37. lf due to any tec-hnological improvement or otherwise this Board is of opinion lhat all or
any of the conditions referred ts abqvo re+rires variation (including the change of any
conlrol eguipment either in whole or in part) this Board shall after giving the applicant an
opportunity of being heard, vary all er any of such condition and thereupon the aPplicant
shall be bound to comply with the eonditions so varied.

36. The applicant, his / helrs / legal representatives or assignees shali have. no claim
whatsoever to the eondition or renewal of this consent after the expiry period of this
consent.

39. The Board resErves the right to review, impose additional condiiions or condition, revoke
change or alter the terms and conditiong ef this consent.

40. Notwithstanding anything contained in this condiUonal letter of consent, the Board hereby
reseryes to it the right and power under section 27(2) of the Water (Prevention & Control
of Pollution) Act, 1974 to review any and 1or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Act by the Board.

4 f. The csnditions imposed as above shall continue to be in force until revoked under section
2V(21 at lhe Water (Frevention & Control of Pollution) Aot, 1974 and section 21A of Air
(Frevention & Control r.rf Pollntion) Act, 1981.

42. ln easc thc cossent fee is revised upward during this period, the inciu:*i.ry shall pay the
differential fees to the Board (for the remaining years) to keep the consent order in force.
lf they fail to pay the arnount within the period stipulated by the Board the consent order
will be revoked without prior notice.

43. The Board reserves the right to revoke / refuse consent to operate at any time during
period for which consent is granted in case any violation is observed and to modw I
stipulate additional conditions as deemed appropriate.

Deputy Cotiector
C ollectoi.3 te, C

Judiciat)
r.r tliir: k

Contd
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F. SPECIAL CONDITONS (To be complied along with prescribed guide lines):

1. This consent to operale granted under section 25 of Water (Prevention & Control of
Pollution) Ac,, 1974 and Section 21 of Air (Prevention & Control of Pollution) Act, 1981
and shall be subject to Trade License issued under Odisha Mineral (Prevention of
Theft, Smuggling and lllegal Mining and Regulation of Possession, Storage, Trading
and Transportation) Rules, 2007.

2. Unit shall provide sign Board at main entranoe gate clearly displaying Name & address
of the Depot, Name of the Occupier, Type of stack yardpstock Quantity on daily basisl
Validity of CTO of SPCB & Mining License.

3. Unit shall maintain the height of boundary wall to 3meters exists all along the boundary
of the yard to prevent the material getting air borne & the height of material within
storage areas must be kept below the height of the boundary wall.

4. The whole stack yard should be divided into nos. of bays with at least 2ft. hetght toe
wall at three sides leaving the fourth side as entry side to prevent spill over of materials
beyond stacking area.

5. The unit needs to take necessary action for suppression of dust in approach road; The
road shall be put in wet condition.

6. The stacking areas (bays) should be concreted/stone pitched with proper gradient to
channelize the runoff into slorm drain & to prevent ground water contamination.

7. At least 2meter width green belt all along the boundary shall be properly developed and
maintained. '

S Run off from roads, stacking areas shall be channelized through storm drain in to
settling tanks of a{gquate capacity to prevent the fine particles from being carried away
with surface run off to nearby area/water bodies.

9 The coal storage arffls must be covered with Automatic water sprinkling systems to
control fugitive dust emissions. water sprinkling systems provided shall u6 t<6pt al me
time in operational conditions to avoid any fugitive dust nuisance. The unit shall ensure
about the regular sprinkling and shall produie the documental evidence like electric
bills, log book of operaling the mqtor for sprinkling etc. during the time of inspection.

unit has to .provide proper loilet facilities with septic tank followed by soak pit for
labourers within staak yard pr€mises to avoid any unhygienic conditions 

'in 
i1s

surroundings.

Necessary space should be provided withrn its stack yard premises for parking of
trucks/ tippers''etb, to be used for transportations lo avoid any parking & slbseqlent
traffic jam.

10

11.

Deputy Co ect
Collectorate. Cuttack

Contd....
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12.

13

15

'16.

To,

The unit shall take action along with thQ other members of the cluster for compliance of

tnJ environmentat conditions Ls specified in the agreement. Violation if any of the

conditions shall be treated as a violalion of the conditions of the individual units as well

ii tor ctuster and Board may take appropriate action for withdrawal of consent to

operate.

The units has to undertake that, incase of consent fee is revised upward during this

oeriod. thev shall DaV the differential fees to the Board (for the remaining years) to keep

itr" 
"onr"nt 

ordei in-force. lf they fail to pay the amount within the period stipulated by

the Board, the consent oJderwjll be revoked without prior notice'

The unit shall have.to submit a declaration by 306 April every year that all the pollution

"o*rot 
iyit"m are in godd condition and are being maintained properly, the.emissions

and effiulnt are confor-ming to the preSeribed standard, and ali the consont hAve been

complied with.

The unit shall submit the annual return in the prescribed format by 30th April of every

year,

The Board reserves the right to revoke / refuse consent at any time during this period in

cas-e any viotation is obsJrved or to modiry / stipulate additional cgnditiong aS deemed

appropriate.

The occupier must comply with the conditions stipulated in section A, B, C, D' E

and F to keep this 'consent order valid.

Encl: Guideline

Mr. Kamat Singh Bhutoria; Whole'Time Director'
M/s. Godavari Commodities Limited,
A* Das House, Near Saraswati Sishu Mandir,
Po: Nayabazar,
Nuapada, Balisahi,
DisL Cuttack

Memo No. / Drd.

Deputy Collect0r uqicr_al)

Copy forwarded to:
i.-''' tritember Secretary, S.P.C. Bsard; O-di5ha, Bhubaneswar
2. Collector & District Magistrate, cuttack
3. Mlning Officer, Cuttack Ckcfe, Cuttack
4. Copy to Guard file.

e-'X$-
REGIONAL OFFICER

REGIONAL OFFICER

collectoral€, cullack
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NATIONALAMBIENTAR OUALITY STANDARDS

conc.ntrab of Amblent Alr

Anncr.II

Msthods of Measut€ment

(5t

-lmpro/ed west and Gael@

- Ulhaviolet f, uorascone
- Modified Jacob &
Hochheber (Na-Arsenite)
- Chemiluminescerice
- Gralmefic
TOEM
- Beta Attenuation
- Gravimetric
TOEM
- Beb Attenuation
- UV Photomeuic
- Chemiluminescence
- Chemical Method

-MS/ICP method after
sampling on EMP 2000 or
equivalent fi ltgr pap€r.
-E&'XRF Teflonfilter

(NoR)

- Chemiluminescence
- lndophenol Blue Method

- Gas Chromabgraphy
- based continuous analyzer
-Adsorption and Desorption
tollowed GG

extracllon
by HPLC/GG analysis

-AAS/ICP method after
sampling on EPM 2000 or

filter
-AAS/ICP method afier
sampling on EPM 2000 or
equivahnt filter paper.

sl.
No.

(r)

I

t.

4

E

6

7

8

2

10.

11.

11

Ammonia (NHr) r/ml

I

Annual arithmetic mean of minimum I 04 measurements in a yoar at a parthular site taken twice a week 24
hourly at uniform intervals.
24 hourly or08 hourly or 01 hourly monitored values, as applicable, shallbe complied with 980/o of he time
in a yea\ 2o/o ol lhe time, they may exceed the limits but not on two c,onsecutive days of monitoring.

Deputy Cdllecto J

Ecologlcally
Sonsltfue

Arsa (nofffled
by Contral

Govemmant)

lnduddal
Resldoldal, '

Rural and
othsr Ars.

Tlms
Wolghed
Averago

Pollutanta

(s)(4)(3)(2)

50

80

n
80

Annual *

24 Hours *
Sulphur Dioxide (SO,)

rdmt

4
80

30

80

Annual '
24 Hour6 '

Nitrogen Oioxids
(Nq)pg/rn'

@

100

60

100

Annual'

24 Hours "
Particulat€ Matter (stse
less than 1 0 mm) or
PM.^rr0lnr

4
60

Annual

24 Hours

40

60

Particulate Matter (size
less than 2.5 mm) or
PM.. pgr'm3

100

180

8 Hours *

1 Hours "
100

180

Ozone (Or) rrg/mr

Annual '
24 Hours "

0.50

1.0

0.50

1.0

Lead (Pb)rrg/m3

@

04

@

04

8 Hours '!
1 Hourc "

Carbon Monoxide
(CO)mg/m'3

100

400

Annual "

24 Hours "
100

400

Annual 05 05Benzene (CoHj r.g/m'

Annual ' 0'lBenzo (a) Pyrene
(BaP)-Particulate
ohase onlv, nq/m3

01

Arsenic (As), ng/m3 Annual ' 06 06

Annual 'Nickel (Ni), ng/m! n 20

Collectorate. C U

udiciat)
ttack
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CONSENT ORDER

st.
No

Paramoters Standads
lnland

audaco
Publlc
sgwe18

Land for
Irr{oagon

Marine Coaah! Arsa!

1 2 3
la) (bt c (d)

1 Colour & odour Colbiii{Esa
/Odourless
as far as
Pltlctible

See 6 of
Annel 1

See 6 ofAnnsLl

2 Suspended solids (mg/l) 100 600 200 a.For gocess
wastewatel - lm

b. For coolng wEter
emuent 1096 above
tolal susPended
matter.of inffuenl

3 Parlicular size of SS Shall pass
850

4
5 pH value 5.5 to 9.0 5.5 to 9.0 5.5 to 9.0 5.5 to 9.0
6 Temperature Shall not

o<ceeO SoC
above the
receiving
water
temDerafur6.

Shall not exceed 5'C
above the receiving
water temperature.

7 Oil & Grease mql max. 10 20 10 20
8 Total residual chlorine 1.0 1.0
9 Ammonical nitrogen (as N)

mq,/l max.
50 50 50

10 Total Kajeldahl nitrogen
(as NHr) mg/l max.

100 100

11 Free ammonia (as NHr)
mgil max.

5.0 5.0

12 Eiochemical Oxygen -
Demand (5 days at 20"C)
mq/l max.

30 350 100 100'

13 Ghemical Oxygen Demand
mg/l max.

250 2fi

14 Arsenic {as As) mq/l ma(. 0.2 0.2 0.2 o.2
15. Meroury (as Hg) mg/t max. 0.0't 0.01 0.00r
16 Lead (as pb) mg/l max. o.0v 1.0 2.O

17 Cardmium (as Cd) mg/l
max.

2.0 1.0 2.0

18 Hexavalent chromium (as
cr'6) mgfl max.

0.1 2.0 1.0

19, Total Chromium (as Cr)
mo/l max-

2.0 2.4 2.0

GENERAL STANDARDS TOR DISCHARGE OF ENVIRONMENT POLLUTA}.IMi PART-A:
EFFLUENTS.

4
Deputy Cotiectcr(J

Collectorate, Cu tt
tJy-;ct )

acK



LzA

2'.1

20 Copper (as Cu) mgl max. 3.0 3.0 3.0

Zinc (as Zn) mg/l max. 5.0 15 15

22 Selenium (as Sc) mg/l
max.

0.05 0.05 0.05

23 Nickel (as Nil) mg/l max. 3.0 3.0 5.0

24 Cyanide (as CN) mgfl max. 0.2 2.0 0.2 0.02

25 Fluoride (as F) mg/l max. 2.0 15 15

26 Dissolved Phosphates (as
P) mq/l max.

5.0

27 Sulphide (as S) mg/l max. 2.O 5.0

28 Phennolic compounds
(asC6HsOH) mq/l max,

't.0 5.0 5.0

,o Radioactive Materials
a) Alpha emitter micro

curle/ml.
b) Beta emitter micro

curle/ml.

1o?

100

107

106

108

107

107

10E

30 Bio-assay test 90% survival
of lish after
96 hours in
100%
effluent

s0%
survival of
fish after
96 hours
in 100o/o
effluent

90%
suryival of
fish after
96 hours in
1000/.
emuent

90% suwival of ftsh
affer 96 hours in 100%
effluent

31 Manganese (as Mn) 2 mg/l 2mgll 2mgll

32 lron ( as Fe) 3 mgfl
'3 

mg/l 3 mgr'l

33 Vanadium (as V) 0.2 mgil 0.2 mglt 0.2mgn

Nitrate Nitrogen 10 mgfl 20 mg[

Deputy C ollectcr (J u d ic ie il
Collectorate, Cuttack
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2

1.1:,t point, internal roads and loading/unloading areas m.st be made rcadworthy for movement of heavy vehicles bv ,;;; i& permeability matertat {1.o.concrete or bltumen) and be creaned regurariy to ,n]ni,nt 
" 

dust 6eneration potxrthrfor dust generating and off stte tmpact.
A boundary waI of at reast 3 meters height shal be constructed arong the perrpheryof the minerar stockyard to prevent the fine particres from being carried a\ray withsurface run off to nearby area/water bodies.

3.

4,

I

&

7.

&

q

1&

1L

t,

t5.

,4.

lr.

$,

lr.

tE.

u.

Attrapriate transfer .material discharge points at
rr:aterial sto.age area

lpreed cf air borne du5,tr,

{f}rryriate preventivg taken for control of fire hazards at the

*yardlrallway
{pea{ lixit af du US g,lunliiading ef materials shall nat

*rxed 1O kmph. Oyerloading of vehlcl*s shall be ?vQided.
lhl oprraLc/r eabln in the dumpers and lruckl :hall he provided wlth dust Ptoof

€odoirrr? r.rrd the pertons worklng at hiSh dust prone ql'eat :hall be provided with

Deputv

drdmlrl.
Sxcho emilrls: f:!nr hclvy duty vellctc operatlng in the ltosk yard/rallway siding

Sdl e*lforn {* the tlandardt prescribed under the Nlotqr Vehicle Rutes' 1989'

tlx c{ *$* gr*sure bornt tn tiro he aW duty vehicler operating in the mineral itock

,-.. yxdlr*fwly *tdng thalj bq avoided.
1r. ' frltlre try6l $ttld rerniln withln the anrbienl noise ttandard'

C ollect r(Judicial)
Collectorate. Cuttack



Ambient Air
Quality 5tandard prescribed for lndustrial and mi

q.. ths premises sh:ll conform to
xed u:ed area under ! {p

the a{atirna, Arnbbnt A,ir
)Aa, t*5.22. Domestlc effluent sliall be dlscharged to soak pit through septic tank const urted a3per BIS specifications.

23. A garland draln is to be provlded along the bound ary wall inside the mineral staclYard, Provision shall be nt ade for collection of wash water from the garland drain andwater, so collected shall be treated ln a sedlmentati on tank for firrther use lnside theprernises for green belt or water sprinkling etc. U nder no circumstan€e!, the washwater shall be allowe dto go outside the premlses.24 ln ctse the waste wa ter co ubstance which is harmfu I to the erlvlronment,the seme shall be t
norms. o as to meet thc pres|ribed

35. ecarplers of the sta ll ensure that vehicles used have validSollution Und35. Ouring transp ppersfwagons through public roadsthe vehicles sha aulin sheets and shall ply in safespeed. Tru
B:'boroads strall b

27. All tfie mate
wi&in a bo

r mixing each other.:8. The unit sh
*rere un

,B. Thertrrit
egionalOffice in the prescribedform*

r:rterial orating the quanilties of
Arilto 3l5t March).

,

ard. Spillage of material on public

yardlrailway siding shall be stored

1986 and the relevant rules famed

A+
REGIONATOFfICEN

Deputy Ccii.,-,ci iuciicral)
tack ,.:.
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-- i{fi RI6 NT6 GRf, ],I 6P€ NCFIfiYf,T
AT/P.O-HARIANTA, VIA-CI-IOUDWAR, DIST.C UTTACK- 7 54A25

R4%. W)e.l.txt /..2/ D4*'41.t4)1...
l5th December,2l

--u''
1llire ol /4p Sara,far*tn

ANNEXDRE_ V]-!-I

Mob:9437561277

Deputy Collecio Judicial)

To

l!Us. Sendoz Impex Limited"
Office/Works 634, 

"
Marshall House,
33/1, N.S. Road,
Kolkata-700 001.

Sub : No Obiecti Certificate

Dear Sirs,

This,is to inform you thal Mr. Jayanta Kurnar pradhan and Mr.susanta Kumar pradhan
S/o. Late Ananta Charan pradhan and Smt. Nibedi; p;lan Wo. Sri iu^i" d;;;Pradhan having permanent resident of Sikha.pr., Li, Cfrouiiaganj, Cof fege 

,S[;;;];;.
Cuttack offered a aiea of 3.0- Acres kra io t U". S",,ao, I^p.* Limited, Kolkata,saurhorized represenrative Mr.i sunil rhaker vide K,ri. N"L+za+, pr.Ili",ist;'i?0,
Area 2'5 Acres & Khata Nos.r42l43, plor No.2rg, Area:0.42 Acres and iil" N".ii;
Igt.I.:46, Area:0;20 acres for stacking 

"'4;;i ;i;;rra: Alanat, p.S.:choudwar,
Tehsil: Tangi-Choudw.ar, Dist.Cuttack. -, --- '"'

We observed that the IWs. Sendoz.*lmpex Ltd.,s representative Mr. Thaker has takennecessary. preventive steps to avoid pollution of Air and water at aforesaid ur.u. so irahave no objection for storing ofsendoz Impex ftOt, ,ouf u, ,fr" above plot.

This letter may be treated as No Objection Certificate.

Thankingyou, r. i-.({2'4 
"r.t .

Yoursfairhfuly, *u,!]r,,"fi,?l
ffisri&til* *'P'

Office ofthe Sarapanch
HARIANTA GRAMAPANCHAYAT

Collectorate. C u ttack



_ 4.lrb .
O{lrre ol tl" Sa"aEaal Mob:9437561277

rnfRlfiIrlTfi eRfir'|fi
AT/P.O.HARIANTA, VIA.CHOUDWAR' DI

PfiITIHSYfiT
$T-CUTTACK-754A25

R4,%,i:/.qf. I s?. l . / .* . .
o"*.lv|. t.|1."k..

oJ

TO WHOM SO EVER IT M'TY CONCERN

Thisis to certi-fy that Sri. Vikas Choubey, Aged-

37,5/o - Sri. Birendra Choubey, resident address: At - 18,

PNB Building, Netaji Subhas Road, 2nd Floor, Dalhousi

Kolkata, West Bengal, Pin-700001 of M/s Godavari

Commodities LTD. wants to start Coal Depot in area of

0.L60 d.ec, Plot No.330, Khata No.-8 and Plot No'332, Khata

No.-60, Area- 0.670 dec, under mouja - Alana having Total

measuring area Are4 - Ac 0.830 dec. Manguli, PS-Tangi,

Dist-Cuttack, Odisha the same land has been taken from to

Land Owner Sri. ]ayanta Kumar Pradhan, Age-59 Years'

S/o- Ananta Charan Pradhan, R/o- at-Sikharpur, Po-

Nayabazar,Ps-Chauliaganj, Dist-Cuttack, Odisha on

monthly rental basis.

As per the people of the concern village have no

complain against the Coal deport because to said land is

away from village location.

So, I want to make it clear that if Sri' Vikash
Choubey, start a Coal deport in above plot of land and in

the name I\4/s Godavari Commodities Ltd. adopting the

guidelines of the State Pollution Control, Odisha our

Panchayat has no objection to it.

Sarapanch
li*ria*ta G.P.

Sarapanch

Harianta Gramapanchayat

Deputy Coilect
Collectorate

(,lul ,

, Cuttae k



(

--1qT -

") 
AW a{ {e Sana'Paad

" ffi ffimfl ffi ffirffi effiffi ffispffi ffi€ffi ffiYffiT
AT'P.O-HARI,ANTA, \TIA.Cfi OU DWAR, DTSTCUTTACK' 754025

xa.ta"tfi;Pf.n lO
o"te.*,ltt.laaa1..

TO WHOM SO EVR IT MAY CONCERN

This is to certify that SRI I(AMAL SiNGSHUToRIA, Dir€ctorof M/s. GODAVARI COMMODITTES

UMITED 18, Netaji Subhas Road, Kolkata -70@Ol.interested to establish a Coal Stock Yard at Mouzb

- ALANA, Mantuli .of Tangi-Choudwar Tehesil on the plot of SRI Latit Kumar iain . The details are as

follows.

The people of the concern Gram Panchayat have nb objection as the proposed Coa.l Stock Yard is far
away from the nearest village.

So, I have no objection, if SRI KAMAT SING BHUTORIA start a Coal.stock Yard in the above plot in the
name of M/s. GODAVARI COMMODITIES LIMITED, adopting the guide lines of State Pollution Control

Board, Odisha

.s_
Sarapanch

,-EBrienGE G.P.

Harianta Gram Panchayat

DePUtY Coile.)t (Jutitcl;l'

Khata No Plot No. Area dec. TotalArea in dec.

t47/8t 410
336

30 35 I
i*05.

r47/72 333/402 18 27
335 07
339 a2

37 337 o'1 38
340 31

Total 1OO dec.

Collectorsle , Cuttack
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ATTP.O-HARIANTA, VIA-CHOUDWAR, DiST-CUTTACK- 7s4025

eq.*aff.$Plflbla?".I o,a..q.Lat/4o.aq

TO OM so EVER IT MAY coNCERN

This is to certiff that sR'KAMAL srNG BHUTORTA, Director of Mrs. ..DAVART

:?Jffi ?:ffr.$,J:; i 
I B, Netaji subhas Roao, xorkata_700001 inrerested to

rehesir on the prot orwJric, ff:J:[ j[:,-*ffo, ,."guri or runsi-;r;,;;

Land Details :

nch
G.P.

The people of our Gram panchayat 
have no obiectiois far away from the nearest village. rn as the proposgd coal stock yarct

l:: 1*y" ,o objecrion , tf SRt T(AMAL stNG BHUrcabove prots in tire name 
"r m. Cooiui"*i'dlirY*,o 

start a coal srock yarfl en rhs, guidetines of State po,ution Controt Board, Odisha. 
\4OD,TIES LIIvIITED, adopting the

Deputy cct
Co ector

at No.
147n1 Area Dec.u7u01

348t399
0.050

1 47165 9
100 0.025132

;36
0.50348

147t57 0.029
0.02s
2.76 Ac-

Harianta Grani panchyat

lectot(J udicialt
ato. Cuttack
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AT/P.O-HARIANTA, VIA.CHOUDWAR, DIST.CUTTACK. 754025

Mob :

f.
Hf,RI HTfr GRfi]TfiPfiI.l(HfiYfiT

eti?/. HctPfz-rf?4 ?arc. q 1t:-[Z-,i

.ti
TO WHOM IT MAY CONCERN

This to certify sRl KAMALSINH BHUTOIA (Ditector) M/s. Godavari Gommodities
Limited at 18, N s Road , Kolkata, west Bengal- 01 wants to start a coal stock yard

on area 3.09 Ac bearing Khat No- 171, plot No-131, Khat No_ 111, plot No-130,
Khat No- 140, Plot No-133, Khat No{9, prot No-126, Khat No- 190is3, prot No-127,
Khat No- 70, Plot No-124 of Mouza- Nelia, Manguli, Choudwar.

As the proposed coar stock yard is far away from the rocaritf, .the peopre of concern
village have no objection against it.

so. We issue our Noc to sRl KAMALSTNH BHUTOTA of M/s. Godavari
Commodities Limited to estdblish a coal stock yard on the said plots

w--
-L})c!v\

"8fi'F.?tT

ro!
,efih

G.P.

Harianta Gram Panchayat

DeputY Colieclor(Judiciall

Collectorate, Cuttack
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- Tel : 0671-23i426S
E-mail:rcs-pc-b.cuttack@ospcboard.org

Websh6: qww.ospcboard.orq

oorslli
ffi\7/

OFFICE OFTflE REGIqNAL OFFICE& CUTTACK
STATE POLLUTION CONTROT BOARD, ODISFIA

IDEPARTMEI{T OF FOREST & ENVIRONMEI{T, covERNMrUi or oorsnel
586, SIJRYAVIHA& LINK ROAD, CUTTACK_753O12

No t0q7 /sY-755 Dt A2.'lt,&olY

To, Bv Soeed PbsUe-mail

Mr. Siddharth Poddar, Director
M/s. Sendoz lmpex Limited,
At: 634, Marshall House,
33-/{, N.S, Road,
West Bengat- 7OOO01

Sub: lnspection of M/s. Sendoz lmpex Limited, At: Mouza Alana, pS: Choudwar,
Tahasil: Tangi-Ghoudwar in Cuttack District Reg.

Sir,

ln inviting a reference to the subject cited above it is to intimate that, your afofesaid
unit was inspected by the offioials of Regional ofrrce, spcB, cuttack on dld. 26.10.2022 to
verix/ the compriance status of consent to operate conditions of your unit and folowing non-
compliances were observed during inspection:

1- You have not provided lixed type water sprinklers in the stack yard area.
2' Fugitive emission was observed during handring of coar in the stack yard area which

indicates that water sprinkling carried out by the water tanker is not adequate.
3. Boundarywall was broken at one locition in the stackyard area.
4' Adequate numbers of trees have not been pranted arong the boundary wafl of the

stack yard.

ln view of above you are therefore directed to take necessary steps to comply the
following points;

1. Adequate number of fixed typg wder sprjnkter.s shall be provided in the stack yard
area to control the fugitive dust,emissions during handling of coal.

2. The unit shall repair the broken portion oflhe boundary wall.

P.T.O.

Daputy Cottect (Judiclal)c
Collectorata. Cuttack
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Deputy C clie ctor(J u d icia l)
Collectorate, Cuttack

Adequate numbers of trees shall be planted along the boundary wall of the stackyard area.

Further, you are directed to submit the compliance report to the board of the aforesaid
direction within 1S days of issue of this letter without fail.

Yours faithfu[y,

e"'l^*--
REGIONAL OFFICER
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EASTeOAgtBA!,yAy
KHURDA ITOAD D'VISION

Divisionar Rail rvailvr 

$d: sir#;;l{fl
Fax No.- 0674-2490679 0)&T)
-0s5-72836 (RlY)

No. SDpMKUR/CCil'olhtio$f'IRc/ +Z3l:
To
The Regional OIIicer;
Office of the Regional OtEcer, Cufiack,
State Pollution Conttol Board. Odisha,

[Departrnent of Forest & Environnreo! Covernment ofOdisha],
586, SuryaviharJiuk Road,CUTTACK-753012.

Da :0110912

Olfice of the

023

4o
1J

Sub: Pollution Control measure at Nergundi Raitway Siding'

Madam,

ln response to the Hon'ble High Court, Cuttack a. rneeting was held in the office of the Chief

Secretary, Odisha where it *vas'frigl,iigl,t"d rhat in addition to.the already available pollution control

infrasrrucrure at Nergundi R iff;;'!];hg,'[uif*Vt have identifiecl and proposed the.following

il&;;;* pra,iior f#;;'u;;;;'.i.iion oirrunaring area during Loadins and unloading

activities.

l.PuccaCiroulatingareaiRCCoirculatilgareawithinthegoodsshedwithdrainageand
lishtins faiiliW for better truck mobility'

z. aIi'*u"Itn"t uiproach mad: Constructibn ofapproach road RCC road

S. SornOury *uili lt ir oqrir"a to aemarcate ttre goods shed prenrises by constructing boundary

rvall all around the premises alonglaith secqrity room at entry/exit gate'-

+. o*inug. system,: irovision of i.cc drainage adjacent to the boundary rvall and loading

Platform alongvith the track'

i. '*ate, sprinkiers: Adequate numbers of watsr sprinklers with underground pipeline

connection at all loading platform and underground sump for sprinklers'

6. plantation: Plantation 1-S6OO Nos. of plantsj arqund goods shed area and approach road to

prevent [ugitive dust,

l, bust scrern wall: Provision gf dust screen wall (wind breakinf barriers along with
' ' 

g"*r"-iir" ," screens) along periplrery of the premises with adequate height towards station

building.
A, ieJim#tation tank: provision of sedimentation tank towards pollution control rneasures.

s. M,*t washirg system: wheel washing syslem to be provided at the entry & exit mute

toMrds pollution control measures

The Railway has planned to exeoute the above pollution control measures in the rvorks under

up-g*a"ii* i rilJ"rnization of goods she<t und_er urnbrella works 
-by 

special work costing around

n!.'+-l 
"ror". 

Tlre overall development of Coods slted over KUR division whioh includes

additional lines, loading / unlOading platfgrms and also pollution control infrastructure'

Contd"(P/2)

w 4
lI) 0

Deputy Coiieclor( Judrciat )

Collectorate, Cuttack



I -\qv-

PaW'2

The sanctioncct co$ under dilitrlbution by ll,ail]g.ray tlaard tar t(.$%lti? gardb&;
Modernizition of infrastructure at Good ched ir lls'500 Crorc

Khurda Road Division has,proposed fund for develapmenl ofl!{lwgundl G& M u*th &
aforesaid pollution contrrol measure which has al.{/d]y baen *hort*Xd W $',tqa, *fx'sgs'

E.Co.Rly, and will bo sert to Railwoy Boanl tsr linalxttccion'

Yfirrsf

Sr. Divisio
Kha

h&rld,
C.)srnrwialr{eWF
RsadUiviskyl,.

Deputy Coll
Colleclor

tor( J udicial)
ate, Cutlack


